BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

IN THE MATTER OF:

ORIGINAL APPLICATION No. 91/2021/ EZ

KANKANA DAS
......... Applicant
-Versus -
UNION OF INDIA AND ORS.
.......... Respondents

An Affidavit filed on behalf of Respondent No.26 (Meghalaya State

Pollution Control Board)

I, Smt. Maureen Jannie A. Sangma, wife of Sri J.F.K. Marak, aged

7?_: H\;\f about 49 years, resident of Khliehshnong, Pynthorumkhrah, Golflinks,
13‘ Shillong - 793001, Meghalaya do hereby solemnly affirm and state on
= :

& oath as under:-
& MY
=%

1. That I am the Member Secretary of the Meghalaya State Pollution
Control Board, Respondent No. 26, and 1 am aware of the facts and

circumstances of the above case hence I am authorized and competent to

swear to the contents of this affidavit.

y That the present Original Application has been filed by the applicant

———_for direction to the State respondents to abide by the Central Pollution
/”:(’ART}%\
7/ V\O Control Board Notification dated 05.02.2014 as well as the order dated

Meghalaya State Pdllution Control Board

Shillong
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Suraksha Samiti v. Union of India with respect to installation of Online

Effluent Quality and Emission Monitoring Systems (OEQEMS).

3. That this Hon’ble Tribunal vide its order dated 10.02.2022, was
pleased to implead the answering respondent (Meghalaya State Pollution
Control Board) as Respondent No. 26 in the present Original Application
and was further directed to file counter affidavits on the issues raised by the
applicant in its present Original Application. In compliance of the said order
the present deponent begs to submit and state the steps and actions taken by
the Meghalaya State Pollution Control Board in respect of the directions
issued in Central Pollution Control Board Notification dated 05.02.2014. It

is submitted as under,

4. ONLINE  EFFLUENT _ QUALITY _ AND EMISSION
MONITORING SYSTEMS (OEQEMS) :

4.1  That the deponent begs to submit that there are seventeen (17)
numbers of industrial units in the State of Meghalaya falling under the
category of highly polluting industries and are connected with the Online
Effluent Quality and Emission Monitoring Systems (OEQEMS) the data of

which are displayed in the Meghalaya State Pollution Control Board’s
website portal.

A list of the seventeen (17) industrial units is

annexed herewith and marked as ANNEXURE
ol

42 That the deponent begs to submit that the above stated seventeen
(17) numbers of 1ndustr,1al..umts falling under the category of highly
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polluting industries are running after having appropriate consents to operate

(CTO) from the Meghalaya State Pollution Control Board.

Copies of the Consent to Operate are annexed

herewith and marked as ANNEXURE —II.

4.3. That the deponent begs to submit that in compliance to Central
Pollution Control Board Notification dated 05.02.2014, the answering
respondenthad vide its letters dated 02.06.2014, directed all of the above
stated seventeen (17) numbers of industrial units to install Online
Continuous Emission Monitoring System (OCEMS) to which all of them
have complied and their OCEMS data are displayed at Meghalaya State
Pollution Control Board’s website portal and the link is

https://megspcb.gov.in/

Copies of the letters dated 06.06.2014 are
annexed  herewith and marked as

ANNEXURE - III.

4.4.  That the deponent begs to submit that the State of Meghalaya is a
compliant State in respect of the installation of Online Continuous
Emission Monitoring System (OCEMS) and display of real-time data. It
may be stated that the Study Report titled, “Going Up in Smoke: Status of
Compliance with the Supreme Court order on Online Continuous
Emission and Effluent Monitoring System” (“OCEM Study™) published in
December 2020, at page no. 15 of the Report has referred the State of
Meghalaya under ‘Other States’ and it appears as a compliant State. The

statement of the said Report on the same is as under-

ollution Control Board
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=
)
«<
>
=
&0
2

\



4

“The pollution control boards of Himachal Pradesh, Meghalaya,
Kerela and Tamil Nadu have given the links for OCEMS on the
home pages of their respective websites. The links are easily
accessible, and historical records available for all the

aforementioned states.”
5. That this affidavit is made bonafide for the ends of justice.

6. That the statements made in this affidavit are true to my
knowledge and belief supported by relevant records which I believe to be
true and the rest are my humble submissions before this Hon’ble

Tribunal.

y A That the deponent seeks liberty to file an additional affidavit in

addition to the present, if so required by this Hon’ble Tribunal.

IBER SECRETARY
Meghalaya State Pollution Control Board
Shillong




VERIFICATION

I, Smt. Maureen Jannie A. Sangma, do hereby verify at Shillong
on this 3 day of March, 2022 that the contents of my reply affidavit
are true and correct to the best of my knowledge and belief. No part of

the same is false and nothing material has been concealed there from.

DEP NT

MEMBER SE( [ARY
Meghalaya State Pollution Control Boui d
Shillong
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ANNEX URE ]

The Industries falling under 17 Categories of highly polluting industries in Meghalaya, which

are connected to OCEMS, are listed below:

L Adhunik Cement Limited (Subsidiary of Dalmia Cement Bharat Limited)
2. CMJ Breweries pvt Ltd

3. Green Valliey Industries Limited

4. Hills Cement Company limited

5 Jud Cement Ltd

6. M/s .Mawmluh Cherra Cements Limited

7. M/s. Amrit Cement Limited

8. Maithan Alloys Limited

9. Megha Technical & Engineers Pvt. Ltd.
10. Meghalaya Cement Limited

8 Meghalaya Power Limited

12 Rnb Cements Pvt Ltd

1) Star Cement Limited

14. Star Cement Meghalaya Limited

15 Shree Shakambari Ferro Alloy Private Limited
16. Shyam Century Thermal Power Plant

I7 GOLDSTONE CEMENTS LIMITED

The above OCEMS data are being displayed at Meghalaya State Pollution Control Board's

website portal and the link is mentioned below:

e https:/megspcb.gov.in/

- OCEMS
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SUSEe2 RENEWAL OF THE CONSENT TO OPERATE

o 1l B

The CONSENT TO OPERATE under Section 25/26 of the Water (Prevention &
Control of Pollution) Act. 1974, as amended and under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981, as amended (to be referred as Water Act and Air Act
respectively) issued in favour of M/S SHAKAMBARI FERRO ALLOYS (P) LTD for
operating a 10MT CAPTIVE POWER PLANT at RWIANG, SEINDULY, WEST KHASI
HILLS DISTRICT of Meghalaya with a project cost of Rs 56.78 Crores (Rupees Fifty Six
Crores and Seventy Eighty Lacs) only is hereby renewed for a further period of 1 (one) year i.e
from 1™ February 2021 up to 31" January 2022 under the following terms and conditions:

General Conditions:-

1.  This Consent has been accorded based on the particulars furnished by the applicant on
behalf of M/S SHAKAMBARI FERRO ALLOYS (P) LTD. and subject to addition of
further or more condition if so warranted by subsequent developments. The Consent will
automatically become invalid if any change or alteration or deviation is made in actual
practice.

2. This Consent may be modified, suspended or revoked by the Board in whole or in part during its

term for cause including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent;

(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(c) A change in any condition that require temporary or permanent reduction or elimination of
the authorized discharge/emission.;

3. This Consent does not convey any property right in cither real or personal property or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central State or Local Laws or Regulation.

4. No air, water and soil pollution shall be created by the Industry beyond the prescribed
permissible limits.

5. The industry shall take adequate measures for control of noise from its own source so as to
comply with the Standards below:

Limit in dB (A) Leq

Day Time (6:00am-9:00pm)  Night Time (9:00pm-6:00am)

75 70

6. To maintain the environment and ecology of the area, development of green belt by
planting selected species of trees, the height of which should not be less than 5 (five)
meters when matured and at a spacing of 1 (One) meter should be made invariably around
the Plant and the colony.

7. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as
amended and the Air (Prevention and Control of Pollution) Act, 1981 as amended that any
Officer empowered by the Board on its behalf shall have without interruption, the right at
any time to enter the Plant/factory/for inspection, collection of sample for analysis and may
call for any information as deemed necessary. Denial this right will cause withdrawal of the
Consent Order.

ai A
L
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Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
Scientific-2521514: Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764.
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8. -Domestic Wastewater generaled from the Tactory and colony shall have to be treated n a :
Sdwage Lefafinent Plant. This treated water shall be utilized in greenbelt development
. W g ol ¢
around the plant and colony.

‘9. All recommendations of the corporate Responsibility for Environment Protection (CREP)
shall have to be adhered to.

10. Prior Permission of the Central Ground Water Authority should be obtained for extraction
of Ground Water.

11. Environmental Statement in prescribed form V should be submitted on or before the 30"
September every yeat.

12. The terms and conditions of the Environmental Clearance issued vide letter No. J-
11011/500/2009-1A 11 (I) Dated, October 26"‘, 2010 should be complied with.

Specific Conditions:
A) Air Aspect:-

1. The Air pollution control devices installed should be properly maintained so as to ensure
control of emission from the Plant as prescribed below:

SI. No. Parameter Standards
1 Particulate Matter 50 mg/Nm3
2. Sulphur Dioxide (SO2) 600 mg/Nm3
3. | Oxides of Nitrogen ( NOx) 300 mg/Nm3
4 Mercury ( Hg) 0.03 mg/Nm

2. The chimneys/vents attached to various sources of emission shall be assigned with specific
reference numbers such as S-1, S-2, etc and these shall be painted/displayed to ecase
identification. Sampling ports at appropriate location in the chimney/stack and adequate
facilities like ladder, platform, etc. for monitoring of the stack emissions should be
maintained. The frequency of monitoring of stack emission shall be every fortnightly and
thesmonitoring Report should be submitted to the MSPCB on monthly basis.

3. Online Continuous Stack Monitoring Facilities to monitor Gasses and Particulate Matter
Emissions on all the stacks should be online and if any maintenance work is to be carried
out, prior information has to be intimated to the Board.

4. The Ambient Air Quality within the Plant premises and surrounding areas should be
maintained within the National Ambient Air Quality Standards prescribed below:-

SL Pollutants Time Concentration in Ambient Air
No. Weighted (Industrial, Residential,
average Rural Areas) pg;‘m3
i S0, Annual 50
24 hours 80
7 NO, Annual 40
24 hours 80
3 Particulate Matter, PM g Annual 60
" | (size less than 10 pm) 24 hours 100
. Particulate Matter, PM, s Annual 40
" | (size less than 2.5 um) 24 hons 40

N’ Page 2of 4

Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephane Numbers: Chairman-0364-2521217; Member Secretary-2522802;
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Ac counts-2522124; Telefax-2521764.
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Y. ZAAppropriate pigventive measures should be adopled 10 reduce Iugiive emission so as (o '

" antrol the g entration of suspended particulate matter in the ambient air.
B e . e y >

6. ProVistan should be made for maintaining and plantation along the internal roads to reduce
dust retention in the air.

7. Monitoring of the Ambient Air Quality including micro-meteorological data in at least
three ambient air quality monitoring stations established around the Plant premises should
be carried out weekly for 24 hours and submit the report to the MSPCB on monthly basis.

B) Water Aspect

1. Daily consumption of water should not exceed 2000 m*/day

2. The industry shall provide (if not already provided) a comprehensive trade effluent
treatment system consisting of Primary, Secondary and or Tertiary treatment as may be
warranted with reference to influent quality and an appropriate sewage treatment system as
is warranted with reference to influent quality so that the quality of the treated
effluent/sewage achieved the prescribed Standard given in the following Table.

S.NO | PARAMETER STANDARDS
1. | Suspended Solids mg/l max 100

2. | pH value ' 55-90

3. | Temperature Shall not exceed 5°C above the

receiving water temperature

4. | Oil & Grease mg/l max 10

5. | Total Residual Chlorine mg/l max 1.0

6. | Ammoniacal Nitrogen (asN) mg/l max 50

7. | Total kjeldahl Nitrogen (asN) mg/l max 100

8. | Free Ammonia (asNH3; mg/l max 5.0

9. | Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30

10. | Chemical Oxygen Demand, mg/l 250

3. Monthly returns of water consumption for different purpose of usage should be furnished
on or before the 5" day of every month in prescribed Form — 1.

4. Appropriate & approved Water meter should be affixed at the intake pipe line within the
industry premises to record the water consumption by the industry for different purposes.

5. Adequate drainage system should be provided (if not already in place) all around the coal
and fly ash storage sheds to collect the run-off and leachate from the sheds for treatment in
the ETP.

6. Provision should be made for setting up requisite number of permanent water quality
monitoring stations on the natural water courses both upstream and downstream and
selection of sampling points/stations should be made in consultation with this Board.

7. Effluent generated from the power plant should meet the following standards:

" ’ Page dol 4

Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;

Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726: Administration-2520073; Accounts-2522124; Telelax-2521764.
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o Source Parameter Concentration not to exceed, mg/l
r'}b, - (except for pH and temperature
SR
Condenser Cooling Water pH 6.5-85
(once through cooling Temperature Not more than 5°C higher that the intake
system)
Free available chlorine 0.5
Boiler Blow-downs Suspended Solids 100
0il & Grease 20
Copper (total) 1.0
Iron (total) 1.0
Cooling Tower Breakdown | Free available Chlorine 0.5
Zinc 1.0
Chromium (total) 0.2
Phosphate 5.0

C) Solid & Hazardous Waste Aspect:
1.

Requisite Authorization should be obtained and appropriate facility should be created and

maintained for handling, storage, treatment & disposal of Hazardous waste generate from
the industry in accordance to the provisions of the Hazardous waste (Management &
Handling & Transboundary Movement) Rules, 2016 including Notifications, Guidelines
issued there under. Action Taken Report should be submitted within 3 (three) months from

to-date.

re-utilization & recycling of waste materials.

Adequate system should be adopted for reduction of waste generation and enhancement of

The utilization of Flyash should be in accordance to the provisions of the Notification No.

S.0. 2804(E), dated 03.11.2009 issued by the ministry of Environment and Forests, GOI
under the Environment (Protection) Acts 1986 for which action plan is to be prepared and

submit to this Board.

W

s

MEMBER SECRETARY
Meghalaya State Pollution Control Board
Shillong.

Copy to:-
The Director of Industries, Meghalaya, Shillong for kind information.
M/S SHAKAMBARI FERRO ALLOYS (P) LTD., C/o The Director,

Rwiang,

Seinduly, West Khasi Hills District, Meghalaya. The Firm is instructed to apply for
further renewal of the Consent to Operate prior to expiry of the validity date.

Guard File CON-2021-RCTO
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Member Secruiary 2522802;
Tolotax 2521164
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RENEWAL OF THE CONSENT TO OPERATE

The CONSENT to OPERATE issued in favour of M/S STAR CEMENT MEGHALAYA LTD.
Vide T.O Order No. MPCB/TB-115(2009)/2012-2013/16 Dated Shillong the 25" January, 2013 and
subsequent renewals for operating a 1.75 MTPA CLINKER MANUFACTURING UNIT at Lumshnong
Village, Fast Jaintia Hills District with a Project Cost of Rs. 665.81/- Crores and which will expire on
31* January 2022 is hereby renewed for a period of i(one) year i.e upto 31* January 2023 under the
following terms and conditions: '

General Conditions:

1. This Consent has been accorded based on the particulars furnished by the applicant on behalf of
M/S STAR CEMENT MEGHALAYA LTD. and subject to addition of further or more conditions if
so warranted by subsequent developments. The Consent will automatically become invalid if any
change or alteration or deviation is made in actual practice.

2. This Consent may be modified, suspended or revoked by the Board in whole or in part during its term
for cause including, but not limited to the following:-
(a) Violation of any Terms and Conditions of this Consent;
(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;
(¢) A change in any condition that require temporary or permanent reduction or elimination of the
authorized discharge/emission.
3. This Consent does not convey any property right in either real or personal property or any exclusive

privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor
any infringement of Central State or Local Laws or Regulation.

4. No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible
limits.

5. The industry shall take adequate measures for control of noise from its own source so as to comply
with the Standards below:

Limit in dB (A) Leq

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)
75 70

6. To maintain the environment and ecology of the area, development of green belt by planting selected
species of trees, the height of which should not be less than 5 (five) metres when matured and at a
spacing of 1 (One) metre should be made invariably at an area of 15 ha around the cement Plant and 2.0
ha around the colony.

7. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the
Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by the
Board on its behalf shall have without interruption, the right at any time to enter the Plant/factory/for
inspection, collection of sample for analysis and may call for any information as deemed necessary.
Denial this right will cause withdrawal of the Consc..t Order.

8. The Company shall comply with all the environment protection measures and safeguards recommended
in the EIA/EMP and the terms and conditions of the Environmental Clearance.

9. Domestic Wastewater generated from the factory and colony shall have to be treated in a Sewage
Treatment Plant. This treated water shall be utilized in greenbelt development around the plant and
colony.

Contact details: Email: memsecy.spcb-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Sec rel_uw-ZSZZH(H.
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax 2521764,
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10. All 'ret_:oiﬁmendal_ions of the corporate Responsibility for Environment Protection (CREP) shall have to
be adhered to. -

11. Prior Permission of the Central Ground Water Authority should be obtained for extraction of Ground
Water.

12. Environmental Statement in prescribed form V should be submitted on or before the 30™ September
every year.

Specific Conditions:
A) Air Aspect:-

1. The Air pollution control devices installed should be properly maintained so as to ensure control of the
emission from the Cement Plant as prescribed below:

SI. No. Parameter Standards
11 Particulate Matter 30 mg/Nm?
2 Sulphur Dioxide (SO2) 1000 mg/Nm*
3 Oxides of Nitrogen (NOx) 600 mg/Nm*
4. Mercury (Hg) 0.03 mg/Nm?*
5. HCL 10 mg/Nm?*
6. HF | mg/Nm?
7. TOC 10 mg/Nm?
8. Hg and its compounds 0.05 mg/Nm?*
9. Cd+T1I and their compounds 0.05 mg/Nm?
10. Sb+AS+Pb+Co+Cr+Cu+Mn+Ni+V and their compounds 0.5 mg/Nm’
11. Dioxins and Furans 0.1 ngTEQ/Nm?

]

The chimneys/vents attached to various sources of emission shall be assigned with specific reference
numbers such as S-1, S-2, etc and these shall be painted/displayed to ease identification. Sampling
ports at appropriate location in the chimney/stack and adequate facilities like ladder, platform, etc. for
monitoring of the stack emissions should be maintained. The frequency of monitoring of stack
emission shall be every fortnightly and the monitoring Report should be submitted to the MSPCB on
monthly basis.

3. On-line continuous stack monitoring facilities provided for dust and gaseous emission should be
properly maintained and monitored data should be regularly transmitted to Meghalaya State
Pollution Control Board and Central Pollution Control Board. Remote calibration facility of
gaseous emission should be made available and Action Taken Report should be submitted to the
Board at the earliest.

4. Appropriate preventive measures should be adopted to reduce fugitive emission so as to control the
concentration of suspended particulate matter in the ambient air.

5. Provision should be made for maintaining ¢! plantation along the internal roads to reduce dust retention
in the air.

6. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient
air quality monitoring stations established around the Plant premises should be carried out weekly for
24 hours and submit the report to the MSPCB on monthly basis.

age 2of 4
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7. The Ambient A¥ Quality within the Plant premises and surrounding areas should be maintained within
the National Ambient Air Quality Standards prescribed below:-

SI. Pollutants Time Weighted Concentration in Ambient Air
No. average (Industrial, Residential, Rural Areas)
ug/m’

i SO, Annual 50
24 hours 80
24 NO, Annual 40
24 hours 80
3. Particulate Matter, PMq Annual 60
(size less than 10 pm) 24 hours 100
4. Particulate Matter, PM, s Annual 40
(size less than 2.5 pm) 24 hours 60

B) Water Aspect:
1. The Daily quantity of Water Consumption shall not exceed 4900 m*/day.

2. The Daily quantity of Sewage & trade effluent from the industry & Township shall not exceed 460
KLD.

3. The effluent treatment system provided should achieved the prescribed Standard given in the following
Table and analysis report should be submitted on monthly basis to the Board:

S. PARAMETER STANDARDS
No.

1. Suspended Solids mg/l max 100

P pH value 5.5-9.0

3. Temperature ) Shall not exceed 5°C above the

receiving water temperature

4, Oil & Grease mg/l max 10

5 Total Residual Chlorine mg/l max 1.0

6. Ammoniacal Nitrogen (asN) mg/l max 50

T Total kjeldahl Nitrogen (asN) mg/l max 100

8. | Free Ammonia (asNHs;, mg/l max 5.0

9. Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30

10. | Chemical Oxygen Demand, mg/I 250

4. Adequate drainage system should be provided (if not already in place) all around the coal and fly ash
storage sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

5. Provision should be made for setting up requisite number of permanent water quality monitoring
stations on the natural water courses both upstream and downstream and selection of sampling
points/stations should be made in consultation with this Board.

6. Monthly returns of water consumption for different purpose of usage should be furnished on or before
the 5™ day of every month in prescribed Form — 1.

C) Solid & Hazardous Waste Aspect:

1. Adequate facility should be created for collection, storage, transportation, treatment & disposal of
Municipal Solid Waste generated from the Residential Colony and Industry (non-hazardous industrial
solid waste) and submit requisite Annual Report to the Board.

Pagelof4
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Appropri;e facility should be created and maintained for handling, storage, treatment & disposal of
Hazardous waste generate from the industry in accordance to the provisions of the Hazardous & Other
Wastes (Management & Transboundary Movement) Rules, 2016 including Notifications, Guidelines
issued there under.

[ 88

3. Adequate facility should be provided for storage of any hazardous substance/chemicals in accordance
to the provisions of the Manufacture, Import & Storage of Hazardous Chemical rules, 1989.

4. Adequate system should be adopted for reduction of waste generation and enhancement of re-
utilization & recycling of waste materials.

Meghalaya State Polldtion Control Board,
Shillong.

Copy to:-
L“‘I./ The Director of Industries, Meghalaya, Shillong for kind information.

2. M/S Star Cement Meghalaya Ltd, C/o The Director, Lumshnong, East Jaintia Hills District-793200
for information and necessary action. The Firm is instructed to apply for further renewal of the
Consent to Operate three prior to expiry of the validity date.

3. GUARD FILE TB-CON-2022-RCTO.
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Contact details: Email: memsecy.spcb-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Merqber Secretary 2522807,
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RENEWAL OF THE CONSENT TO OPERATE

The CONSENT to OPERATE issued in favour of M/S DALMIA CEMENT (BHARAT) LTD. Vide
T.O Order No. MPCB/TB-CON-55(2008)/2009-2010/31 Dated Shillong the 19" February, 2010 and
subsequent renewals for operating a 1.5 MTPA CEMENT MANUFACTURING UNIT and 1.3 MTPA
CLINKER MANUFACTURING UNIT alongwith a 25 MW CAPTIVE POWER PLANT located at

Mootang Village, East Jaintia Hills District with a Project Cost of " 614.00 Crores and which will expire on 31*

January 2022is hereby renewed for a period of 1(one) year i.e upto 31" January 2023under the following
terms and conditions:
General Conditions:

1. This Consent has been accorded based on the particulars furnished by the applicant on behalf of
M/S DALMIA CEMENT (BHARAT) LTD. and subject to addition of further or more conditions if so
warranted by subsequent developments. The Consent will automatically become invalid if any change or
alteration or deviation is made in actual practice.

2. This Consent may be modified, suspended or revoked by the Board in whole or in part during its term for
cause including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent;
(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(c) A change in any condition that require temporary or permanent reduction or elimination of the
authorized discharge/emission.

3. This Consent does not convey any property right in either real or personal property or any exclusive
privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor any
infringement of Central State or Local Laws or Regulation.

4. No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible limits.

5. The industry shall take adequate measures for control of noise from its own source so as to comply with the
Standards below:

Limit in dB (A) Leq

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)
75 70

6. To maintain the environment and ecology of the area, development of green belt by planting selected
species of trees, the height of which should not be less than 5 (five) metres when matured and at a spacing
of 1 (One) metre should be made invariably at an area of 15 ha around the cement Plant and 2.0 ha around
the colony.

7. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the Air
(Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by the Board on
its behalf shall have without interruption, the right at any time to enter the Plant/factory/for inspection,
collection of sample for analysis and may call for any information as deemed necessary. Denial this right
will cause withdrawal of the Consent Order.

8. The Company shall comply with all the environment protection measures and safeguards recommended in
the EIA/EMP and the terms and conditions of the Environmental Clearance.

9. Domestic Wastewater generated from the factory and colony shall have to be treated in a Sewage Treatment
Plant. This treated water shall be utilized in greenbelt development around the plant and colony.

C‘ "('/ Page 1of 4
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11. Prior Permission of the Central Ground Water Authority should be obtained for extraction of Ground Water.

12. Environmental Statement in prescribed form V should be submitted on or before the 30™ September every

year.

Specific Conditions:
A) Air Aspect:-

1. The Air pollution control devices installed should be properly maintained so as to ensure control of the
emission from the Cement Plant as prescribed below:

SL. No. Parameter Standards
l. Particulate Matter 30 mg/Nm?
2 Sulphur Dioxide (SO2) 1000 mg/Nm?
3. Oxides of Nitrogen (NOXx) 600 mg/Nm?
4. Mercury (Hg) 0.03 mg/Nm?
3. HCL 10 mg/Nm?
6. HF 1 mg/Nm?
7 TOC 10 mg/Nm?
8. Hg and its compounds 0.05 mg/Nm?
9, Cd+TI and their compounds 0.05 mg/Nm*
10. Sb+AS+Pb+Co+Cr+Cu+Mn+Ni+V and their compounds 0.5 mg/Nm?*
11. Dioxins and Furans 0.1 ngTEQ/Nm?

2. The air pollution control devices installed for the Thermal Power Plant should be properly maintained so as
to ensure control of emission as prescribed below:

Vv Sl. No. Parameter Standards
I Particulate Matter 50 mg/Nm?
2 Sulphur Dioxide (SO2) 600 mg/Nm?
3 Oxides of Nitrogen (NOx) 300 mg/Nm?
4 Mercury (Hg) 0.03 mg/Nm?*

3. The chimneys/vents attached to various sources of emission shall be assigned with specific reference
numbers such as S-1, S-2, etc and these shall be painted/displayed to ease identification. Sampling ports at
appropriate location in the chimney/stack and adequate facilities like ladder, platform, etc. for monitoring of
the stack emissions should be maintained. The frequency of monitoring of stack emission shall be every
fortnightly and the monitoring Report should be submitted to the MSPCB on monthly basis.

4. On-line continuous stack monitoring facilities provided for dust and gaseous emission should be
properly maintained and monitored data should be regularly transmitted to Meghalaya State
Pollution Control Board and Central Pollution Control Board.

5. Appropriate preventive measures should be adopted to reduce fugitive emission so as to control the
concentration of suspended particulate matter in the ambient air.

2of4
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7. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient air
quality monitoring stations established around the Plant premises should be carried out weekly for 24 hours
and submit the report to the MSPCB on monthly basis.
8. The Ambient Air Quality within the Plant premises and surrounding areas should be maintained within the
National Ambient Air Quality Standards prescribed below:-

SI. Pollutants Time Weighted Concentration in Ambient Air
No. average (Industrial, Residential, Rural Areas)
ug/m’

L. SO, Annual 50
24 hours 80
2. NO, Annual 40
24 hours 80
B Particulate Matter, PM g Annual 60
(size less than 10 pm) 24 hours 100
4, Particulate Matter, PM, s Annual 40
(size less than 2.5 pm) 24 hours 60

B) Water Aspect:
1. The Daily quantity of Water Consumption shall not exceed 2,500 KLD.
The Daiiy quantity of Sewage & trade effluent from the industry & Township shall not exceed 460 KLD.

3. The effluent treatment system provided should achieved the prescribed Standard given in the following
Table and analysis report should be submitted on monthly basis to the Board:

!Q

S. PARAMETER STANDARDS
No.

k. Suspended Solids mg/l max 100

2 pH value 55-90

3. Temperature Shall not exceed 5°C above the

receiving water temperature

4. Oil & Grease mg/l max 10

5. | Total Residual Chlorine mg/l max 1.0

6. | Ammoniacal Nitrogen (asN) mg/l max 50

7. | Total kjeldahl Nitrogen (asN) mg/l max 100

8. Free Ammonia (asNH3, mg/l max 5.0

9. Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30

10. | Chemical Oxygen Demand, mg/l 250

4. Adequate drainage system should be provided (if not already in place) all around the coal and fly ash
storage sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

5. Provision should be made for setting up requisite number of permanent water quality monitoring stations on
the natural water courses both upstream and downstream and selection of sampling points/stations should be

made in consultation with this Board.

6. Monthly returns of water consumption for different purpose of usage should be furnished on or before the
5™ day of every month in prescribed Form — 1.

7. Effluent generated from the Power Plant should meet the following standards:
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\J*Source <Y Parameter Concentration not to exceed, mg/I
F. T Ppea® (except for pH and Temperature)
Condenser Cooling Water pH 6.5108.5
(once through cooling Temperature * Not more than 5°C higher than the intake
system) Free available Chlorine 0.5
Boiler Blowdown Suspended Solids 100
Qil & Grease 20
Copper (Total) 1.0
Iron (Total) 1.0
Cooling Tower Blowdown Free available Chlorine 0.5
Zinc 1.0
Chromium (Total) 0.2
Phosphate 5.0

C) Solid & Hazardous Waste Aspect:

I. Adequate facility should be created for collection, storage, transportation, treatment & disposal of
Municipal Solid Waste generated from the Residential Colony and Industry (non-hazardous industrial solid

waste).
2. Appropriate facility should be created and maintained for handling, storage, treatment & disposal of

Hazardous waste generate from the industry in accordance to the provisions of the Hazardous & Other
Wastes (Management & Transboundary Movement) Rules, 2016 including Notifications.

3. Adequate facility should be provided for storage of any hazardous substance/chemicals in accordance to the
provisions of the Manufacture, Import & Storage of Hazardous Chemical rules, 1989.

4. Adequate system should be adopted for reduction of waste generation and enhancement of re-utilization &
recycling of waste materials.

5. The utilization of Flyash should be in accordance to the provisions of the Notification No. §.0. 2804(E),
dated 03.11.2009 issued by the ministry of Environment and Forests, GOI under the Environment
(Protection) Acts 1986 for which action plan is to be prepared and submit to this Board.

6. Facility should be created for utilization of plastic waste as co-fuel in the kiln.

MEMBER §
Meghalaya State Poflution Control Board,
Shillong.

Copy to:-
. The Director of Industries, Meghalaya, Shillong for kind information.

2. M/S DALMIA CEMENT (BHARAT) LIMITED, C/o The Director, Village Thangskai, Lumshnong
P.O. & P.S.; Khliehriat, East Jaintia Hills District. The Firm is instructed to apply for further renewal of
the Consent to Operate prior to expiry of the validity date.

3. GUARD FILE TB-CON-2021-RCTO.
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“MPCB/CON-143/2007/2021-2022/ [] Dtd: Shillong, aheJ] November, 2021

RENEWAL OF THE CONSENT TO OPERATE
CONSENT TO OPERATE under Section 25/26 of the Water (Prevention & Control of Pollution)

Act, 1974, as amended and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981,
as amended (to be referred as Water Act and Air Act respectively).

Consent to Operate issued in favour of M/S MEGHALAYA CEMENTS LTD. Vide T.O Order

No. MPCB/CON-143(2007)/2011-2012/19 Dated Shillong the 14" November, 2011 and its subsequent
renewals for operating a 10 MW Coal Based Captive Power Plant at Village Thangskai in East Jaintia
Hills District of Meghalaya with a Project Cost of Rs. 80.37 Crores and which expired on 3 1% October
2021 is hereby renewed for a period of I(one) year i.e upto 31" October 2022 under the following
terms and conditions:

fad

This Consent has been accorded based on the particulars furnished by the applicant on behalf of
M/S MEGHALAYA CEMENTS LTD. and subject to addition of further or more conditions if so
warranted by subsequent developments. The Consent will automatically become invalid if any
change or alteration or deviation is made in actual practice;

The Consent to Operate is valid for a period up to 31* October, 2022 unless otherwise suspended
or revoked. Application for renewal of Consent to Operate shall be made within 3 (Three) months
from the date of expiry of this consent order;

This Consent may be modified, suspended or revoked by the Board in whole or in part during its

term for cause including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent:

(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts:

(¢) A change in any condition that require temporary or permanent reduction or elimination of the
authorized discharge/emission;

4. This Consent does not convey any property right in either real or personal property or any exclusive
privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central State or Local Laws or Regulation.

5. No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible
limits.

6. The industry shall take adequate measures for control of noise from its own source so as to comply
with the Standards below:

Limit in dB (A) Leq
Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)
75 70
7. To maintain the environment and ecology of the area, development of green belt by planting

o[

selected species of trees, the height of which should not be less than 5 (five) metres when matured
and at a spacing of | (One) metre should be made invariably around the Plant and the colony.

As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and
the Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by
the Board on its behalf shall have without interruption, the right at anv time to enter the
Plant/factory/for inspection, collection of sample for analysis and may call for any information as
deemed necessary. Denial this right will cause withdrawal of the Consent Order.

Domestic Wastewater generated from the factory and colony shall have to be treated in a Sewage
Treatment Plant. This treated water shall be utilized in greenbelt development around the plant and

colony.
V
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0 be adhered to.

L1. Prior Permission of the Central Ground Water Authority should be obtained for extraction of
Ground Water.

12. Environmental Statement in prescribed form V should be submitted on or before the 30" September
CVEry year.

Specific Conditions:
A) Air Aspect:-

L.~ The Air pollution control devices installed should be properly maintained so as to ensure control of
emission from the Plant as prescribed below:

Sl No. Parameter Standards
I Particulate Matter 50 mg/Nm3
2. Sulphur Dioxide (SO2) 600 mg/Nm3
3. Oxides of Nitrogen ( NOx) 300 mg/Nm3
4. Mercury ( Hg) 0.03 mg/Nm =l

2. The chimneys/vents attached to various sources of emission shall be assigned with specific
reference numbers such as S-1, S-2, etc and these shall be painted/displayed to ease identification.
Sampling ports at appropriate location in the chimney/stack and adequate facilities like ladder,
platform, etc. for monitoring of the stack emissions should be maintained. The frequency of
monitoring of stack emission shall be every fortnightly and the monitoring Report should be
submitted to the MSPCB on monthly basis.

3. The Ambient Air Quality within the Plant premises and surrounding areas should be maintained
within the National Ambient Air Quality Standards prescribed below:-

SI. | Pollutants Time Weighted Concentration in Ambient Air
No. average (Industrial, Residential, Rural
Areas) pg/m’
Annual 50
L. SO, 24 hours 80
Annual 40
- NC: 24 hours 80
3 Particulate Matter, PM,, Annual 60
' (size less than 10 um) 24 hours 100
4 Particulate Matter, PM, s Annual 40
) (size less than 2.5 pm) 24 hours 60

4. On-line continuous stack monitoring facilities provided for dust and gascous emission should be
properly maintained and monitored data should be regularly transmitted to Meghalaya State
Pollution Control Board and Central Pollution Control Board.

L

Appropriate preventive measures should be adopted to reduce fugitive emission so as to control the
concentration of suspended particulate matter in the ambient air.

6. Provision should be made for maintaining and plantation along the internal roads to reduce dust
retention in the air.

7. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three
ambient air quality monitoring stations established around the Plant premises should be carried out
weekly for 24 hours and submit the report to the MSPCB on monthly basis.

ontact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
Scientific-2521514; Engineering-2521533; Leaal-2520044: Laboratorv-2521726: Administration-252007% Arcnuinte-2622124- Talafav-263176 4
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2. Monthly returns of water consumption for different purpose of usage should be furnished on or
before the 3" day of every month in prescribed Form — 1.

Daily record of water consumption by the industry for different purposes should be maintained.

4. Adequate drainage system should be provided (if not already in place) all around the coal and fly
ash storage sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

n

Provision should be made for setting up requisite number of permanent water quality monitoring
stations on the natural water courses both upstream and downstream and selection of sampling
points/stations should be made in consultation with this Board.

6. The effluent treatment system consisting of Primary, Secondary and or Tertiary treatment should be
properly maintained so that the quality of the treated effluent/sewage achieved the prescribed
Standard given in the following Table.

S. NO | PARAMETER STANDARDS

15 Suspended Solids mg/l max 100

2 pH value 55-90

3. Temperature Shall not exceed 5°C above the

receiving water temperature

4, Oil & Grease mg/l max 10

5 Total Residual Chlorine mg/l max 1.0

6. Ammoniacal Nitrogen (asN) mg/l max 50

% Total kjeldahl Nitrogen (asN) mg/l max 100

8. Free Ammonia (asNH;, mg/l max 5.0

9. Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30

10. | Chemical Oxygen Demand, mg/I 250

7. Effluent generated from the power plant should meet the following standards:

Source Parameter Concentration not to exceed, mg/l (except
for pH and temperature
Condenser Cooling Water pH 6.5-8.5
(once  through  cooling Temperature Not more than 5°C higher that the intake
gy Free available chiorine 05
Boiler Blow-downs Suspended Solids 100
Oil & Grease 20
Copper (total) 1.0
Iron (total) 1.0
Cooling Tower Breakdown Free available Chlorine 0.5
Zinc 1.0
Chromium (total) 0.2
Phosphate 5.0

C) Solid & Hazardous Waste Aspect:

I. Requisite Authorization should be obtained and appropriate facility should be created and
maintained for handling, storage, treatment & disposal of Hazardous waste generate from the
industry in accordance to the provisions of the Hazardous & Other Waste (Management &
Transboundary Movement) Rules, 2016 including Notifications, Guidelines issued there under.

i i - i i i ; : 4 - 17; Member Secretary-2522802;
Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Cr_;auman 0364-2521217;
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R te system should be adopted for reduction of waste generation and enhancement of re-

utilization & recycling of waste materials.

3. The utilization of Fly ash should be in accordance to the provisions of the Notification No. S.O.
2804(E), dated 03.11.2009 issued by the ministry of Environment and Forests, GOI under the
Environment (Protection) Acts 1986 for which action plan is to be prepared and submit to this

Board.
MEMMTARY
Meghalaya State Pollution Control Board,
Shillong.
Copy to:-

l. The Director of Industries, Meghalaya, Shillong for kind information.

2. M/s MEGHALAYA CEMENTS LIMITED, C/o The Director, Village
Thangskai, P.O. Lumshnong, East Jaintia Hills District - 793200 for information and
necessary action. The Firm is instructed to apply for further renewal of the Consent to
Operate prior to expiry of the validity date.

3. Guard File CON-2021-RCTO

Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726: Administration-2520073; Accounts-2522124; Telefax-2521764.
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No: MPEB/CON-120/2009/Pt-I/ 20212022/ [ 6 2 Dtd: Shillong, the /%7 February, 2022

RENEWAL OF THE CONSENT TO OPERATE

The CONSENT to OPERATE issued in favour of M/S HILLS CEMENT COMPANY
LIMITED Vide T.0 Order No. MPCB/CON-120/2009/2009-2010/5, Dated Shillong the
8"January, 2010 and subsequent renewals for operating a CEMENT MANUFACTURING UNIT
at Mynkre Village, East Jaintia Hills District having a capacity for producing 3000TPD CEMENT
and 2500TPD CLINKER with a Project Cost of Rs. 360 Crores (Rupees Three Sixty Crores) and
which will expire on 31% January 2021 is. hereby renewed for a period of 2(two) years i.e upto
31* January 2023 under the following terms and conditions:

General Conditions:

I. This Consent has been accorded based on the particulars furnished by the applicant on behalf of
M/S HILLS CEMENT COMPANY LIMITED and subject to addition of further or more
conditions if so warranted by subsequent developments. The Consent will automatically become
invalid if any change or alteration or deviation is made in actual practice.

2. This Consent may be modified, suspended or revoked by the Board in whole or in part during its
- term for cause including, but not limited to the foliowing:-

{a) Violation of any Terms and Conditions of this Consent:
(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(¢) A change in any condition that require temporary or permanent reduction or elimination of
the authorized discharge/emission.

3. This Consent does not convey any property right in either real or personal property or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central State or Local Laws or Regulation.

4. No air. water and soil pollution shall be created by the Industry beyond the prescribed
permissible limits.

The industry shall take adequate measures for control of noise from its own source so as to
comply with the Standards below:

n

Limit in dB (A) Leq

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)
75 70

6. To maintain the environment and ecology of the area. development of green belt by planting
selected species of trees, the height of which should not be less than 5 (five) metres when
matured and at a spacing of 1 (One) metre should be made invariably at an area of 15 ha around
the cement Plant and 2.0 ha around the colony.

7. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended
and the Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer
empowered by the Board on its behalf shall have without interruption, the right at any time to
enter the Plant/factory/for inspection, collection of sample for analysis and may call for any
information as deemed necessary. Denial this right will cause withdrawal of the Consent Order.

* Coantact details: Emait memsecy.spcb-meg@gov.in, megspch@rediffmail.com;: Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522804
Seientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521/26; Administration-2520073; Accounts-2522124; Teletax-25217G4.
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8. The C_:_)mpziny shall comply with all the environment protection measures and safeguards

recommended in the EIA/EMP and the terms and conditions of the Environmental Clearance.

9. Domestic Wastewater generated from the factory and colony shall have to be treated in a Sewage
Treatment Plant. This treated water shall be utilized in greenbelt development around the plant ’
and colony.

10. All recommendations of the corporate Responsibility for Environment Protection (CREP) shall
have to be adhered to.

I1. Prior Permission of the Central Ground Water Authority should be obtained for extraction of
Ground Water.

12. Environmental Statement in prescribed form V should be submitted on or before the 30"
September every year.

Specific Conditions:
A) Air Aspect:-

1. The Air pollution control devices installed should be properly maintained so as to ensure control
of the emission from the Cement Plant as prescribed below:

SL. No. Parameter Standards
1. Particulate Matter ' ' 30 mg/Nm?
2 Sulphur Dioxide (SO2) 1000 mg/Nm?*
3. Oxides of Nitrogen (NOx) 600 mg/Nm*
4. Mercury (Hg) 0.03 mg/Nm®
5 |HCL 10 mg/Nm®
6. HF | mg/Nm?
¥ TOC 10 mg/Nm?

8. Hg and its compounds 0.05 mg/Nm?*
9. Cd+TI and their compounds 0.05 mg/Nm’
10. Sb+AS+Pb+Co+Cr+Cu+Mn+Ni+V and their compounds 0.5 mg/Nm?
1. Dioxins and Furans 0.1 ngTEQ/Nm*

2. The chimneys/vents attached to various sources of emission shall be assigned with specific
reference numbers such as S-1, S-2, etc and these shall be painted/displayed to ease
identification. Sampling ports at appropriate location in the chimney/stack and adequate facilities
like ladder, platform, etc. for monitoring of the stack emissions should be maintained. The
frequency of menitoring of stack emission shall be every fortnightly and the monitoring Report
should be submitted to the MSPCB on monthly basis.

3. On-line continuous stack monitoring facilities provided for dust and gaseous emission
should be properly maintained and monitored data should be regularly transmitted to
Meghalaya State Pollution Control Board and Central Pollution Control Board.

4. Appropriate preventive measures should be adopted to reduce fugitive emission so as to control

the concentration of suspended particulate matter in the ambient air.
&/

Contact details: Email: memsecy.spch-meg@gov.in, megspcb@redifimail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
Scientific-2521514: Engineering-2521533; Legal-2520044; Labaratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764.
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5. Provision'should be made for maintaining of plantation along the internal roads to reduce dust
retention in the air.

6. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three
ambient air quality monitoring stations established around the Plant premises should be carried
out weekly for 24 hours and submit the report to the MSPCB on monthly basis.

7. The Ambient Air Quality within the Plant premises and surrounding areas should be maintained
within the National Ambient Air Quality Standards prescribed below:-

Sl Pollutants Time Weighted - Concentration in Ambient Air
No. average (Industrial, Residential, Rural Areas)
pg/m’

l. SO, Annual 50
24 hours 80
2 NO; Annual 40
24 hours 80
3. Particulate Matter, PM,g Annual 60
(size less than 10 um) 24 hours 100
4, Particulate Matter, PM, s Annual 40
(size less than 2.5 pm) 24 hours 60

B) Water Aspect:
l. The Daily quantity of Water Consumption shall not exceed 1500 m*/ day.

2. Adequate drainage system should be provided (if not already in place) all around the coal and fly
ash storage sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

3. The effluent treatment system provided should achieved the prescribed Standard given in the
following Table and analysis report should be submitted on monthly basis to the Board:

S. | PARAMETER STANDARDS
No. |-

1. | Suspended Solids mg/l max 100

2. | pH value 5.5-9.0

3. | Temperature Shall not exceed 5°C above the

receiving water temperature

4. | Oil & Grease mg/l max 10

5. | Total Residual Chlorine mg/l max 1.0

6. | Ammoniacal Nitrogen (asN) mg/l max 50

7. | Total kjeldahl Nitrogen (asN) mg/l max 100

8. Free Ammonia (asNH;, mg/l max 5.0

9. Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30

10. | Chemical Oxygen Demand, mg/I 250

4. Provision should be made for setting up requisite number of permanent water quality monitoring
stations on the natural water courses both upstream and downstream and selection of sampling
points/stations should be made in consultation with this Board.

5. Appropriate & approved water meter should be affixed at the intake pipe line within the industry
premises to record the water consumption by the industry for different purpose.

\

Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764.
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C) Solid & Hazardous Waste Aspect:

1. Appropriate facility should be created and maintained for handling, storage, treatment &
disposal of Hazardous waste generate from the industry in accordance to the provisions of the
Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016 including
Notifications, Guidelines issued there under.

2. Facility should be created for co-processing of Hazardous and other waste in the plants as per
Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016.

3. Adequate facility should be provided for storage of any hazardous substance/chemicals in
accordance to the provisions of the Manufacture, Import & Storage of Hazardous Chemical rules,
1989.

4. Adequate system should be adopted for reduction of waste generation and enhancement of re-
utilization & recycling of waste materials.

5. Facility should be created for utilization of plastic & hazardous waste as co-fuel in the Kiln.

A detailed Report of Compliance to all the Terms and Conditions stipulated in this Consent
should be submitted annually along with the application for Renewal of Consent to
Operate three months prior to expiry of the validity date.

Meghalaya State Pol
Shillong.

E}

Copy to:-
1. The Director of Industries, Meghalaya. Shillong for kind information.

3. M/S HILLS CEMENT COMPANY LIMITRED, C/o The Director, “SHIVAM COMPLEX",
Bharalmukh, A.T. Road, Guwahati, Assam-781009.

3. GUARD FILE TB-CON-2022-RCTO.

 Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com: Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802,
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764.
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ON-86(2016)2020-21/ & Did: Shillong, the 54 March 2021
RENEWAL OF THE CONSENT TO OPERATE

The Consent to Operate granted vide T.O. No. MPCB/TB-86(2016)/2018-2019/22 dated 18™ May
2018 CONSENT is hereby granted to M/s MEGHALAYA CEMENTS LTD. for operating a 2600
TPD (ie the annual production capacity of 8,58,000 MTPA and 330 days working ) CEMENT
MANUFACTURING PLANT at Thangskai Village, East Jaintia Hills District and which expired on 31"

March 2021 is hereby renewed for a period of 1(one) year i.c upto 31 March 2022 under the following
terms and conditions:

General Conditions:

1. This Consent has been accorded based on the particulars furnished by the applicant on behalf of
M/s MEGHALAYA CEMENTS LIMITED and subject to addition of further or more
conditions if so warranted by subsequent developments. The Consent will automatically become
invalid if any change or alteration or deviation is made in actual practice.

(%)

This Consent may be modified, suspended or revoked by the Board in whole or in part during its term
for cause including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent;

(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(c) A change in any condition that require temporary or permanent reduction or elimination of the
authorized discharge/emission.
3. This Consent does not convey any property right in either real or personal property or any exclusive
privileges, nor does it authorize any injury to privale property or any invasion of personal rights, nor
any infringement of Central State or Local Laws or Regulation.

4. No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible
limits.

5. The industry shall take adequate measures for control of noise from its own source so as to comply with
the Standards below:

[ Limit in dB (A) Leq

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am) |
75 70

6. To maintain the environment and ecology of the area, development of green belt by planting selected
species of trees, the height of which should not be less than 5 (five) metres when matured and at a
spacing of | (One) metre should be made invariably at an area of 15 ha around the cement Plant and 2.0
ha around the colony.

7. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the
Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by the
Board on its behalf shall have without interruption, the right at any time to enter the Plant/factory for
inspection, collection of sample for analysis and may call for any information as deemed necessan
Denial this right will cause withdrawal of the Consent Order. g

8 The Company shall comply with all the environment protection measures and safeguards recommended
in the EIA/EMP.

9 Domestic Wastewater generated from the factory and colony shall have (o be treated in a Sewage
Treatment Plant. This treated water shall be utilized in greenbelt development around the plant and
colony.

L‘X(/ N Page 1014
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27



ol

eghalaya State Polluti —~
ution Control
sts & Environment Department, Government of MPQ?SIV(: v

‘ARDEN' Lumpyngngad, Shillong-793014
Website: http://megspcb.gov.in ———— " .

ati S Co y :
ons of the corporate Responsibility for Environment Protection (CREP) shall have to

1. Pri issi :
! l;r“:’t:rPCﬂﬂlSSlon of the Central Ground Water Authority should be obtained for extraction of Ground

12. Environmental Statement in prescribed form V should be submitted on or before the 30™ September
every year.

13. Fire protection system shall be made available in coal stock ayrd and other vulnerable acreas of the
Thermal Power Plant. Fire protection system and machinery should be tested periodically and shall
always be kept in operational mode. Mock drills shall be conducted regularly.

Specific Conditions:
A) Air Aspect:-

1. The Air pollution control devices installed should be properly maintained so as o ensure control of the
emission from the Cement Plant as prescribed below:

Sl. No. ]l Parameter IL Standards o

1. '! Particulate Matter ’ 30 mg/Nm* |
3 l Sulphur Dioxide (SO2) 1000 mg/Nm’
3 \ Oxides of Nitrogen (NOx) 600 mg/Nm’ |
4 \ Mercury (Hg) 0.03 mg/Nm*
5. \ HCL 10 mgNm*
6. ll HF lmgNm®

f 7 ﬁ TOC 10 mg/Nm’

l 8| Hg and its compounds 0.05 mg/Nm’ W
9. Cd+Tl and their compounds 0.05 mg/Nm'*
0 S5+AS+Pb+Co+CrrCu+Mn+Ni+V and their compounds 0.5 mgNm® |
11. Dioxins and Furans 1 0.1 ngTEQ/Nm’

3. The Ambient Air Quality within the Plant premises and surrounding areas should be maintained within
the National Ambient Air Quality Standards prescribed below:-

Sl. | Pollutants Time Weighted | Concentration in Ambient Air

No. average (Industrial, Residential, Rural ',

Areas) pg/m’ :

S i
= i SO, Annual 50
24 hours 80

——t—Wo; | Aneal ogege 2z rcmean
_ 24 hours - 80

=3 | " particulate Matter, PMio Annual 60 |

(size less than 10 pm) | ~24hours | 100 P

4. Particulate Matter, PM; s Annual 10 1.

| | (size lessthan 2.5 ym) L Mbours | - - i

3 The chimneys/vents attached 10 various sources of assigned with specific referonce numbers such as g-
. S-2, elc should be maintained (0 case identification. Sampling ports at appropriate location wn the

»..
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quate facilities |ike ladder, platform, etc. for monitoring of the stack emissions
should be Mmamtained. The frequency of monitor ;

4. On-line mllti.nun.us stack Monitoring facilities provided for dust and gascous emission should be
properly Mmaintained and monitored data should be regularly transmitted to Meghalaya State

Pollution C.on.lrol Board and Central Pollution Control Board. Remote calibration facility of
gaseous emission should be mad

¢ available and Action Taken Report should be submitted to the
Board at the carliest,

6. Provision should be made for mainlaining of plantation along the internal roads to reduce dust retention
in the air.

7. Monilor.ing of the Ambient Air Quality including micro-meteorological data in at least three ambient
air quality monitoring stations established around the Plant premises should be carried out weekly for
24 hours and submit the report to the MSPCB on monthly basis,

B) Water Aspect:

l. The Daily quantity of Water Consumption shall not exceed 1236 m*/day.
b

2. The Daily quantity of Sewa

ge & trade effluent generated from the industry & Township shall not
exceed 30 m*/day.

m provided should achieved the prescribed Standard given in the follow ing
Table
S.NO | PARAMETER STANDARDS
I Suspended Solids mg/l max 100 |
2 pH value _ —ﬁ_-__—_—:'s?— 9.0 ]
3. | Temperature Shall not exceed 5°C above the
receiving water lemperature .

4. | Oil & Grease mg/l max 10 [
3. Total Residual Chlorine mg/l max 1.0 !
6. Ammoniacal Nitrogen (asN) mg/l max o 50

7. | Total kjeldahl Nitrogen (asN) mg/l max T3 100 D |

il Free Ammonia (asNH;, mg/l max i Ry 50 *___f
9. Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max M.
10. | Chemical Oxygen Demand, mg/Il - /o - 1

4. Adequate drainage system should be provided (if not already in place) all around the m:a_l—a;;i"l?}_a:h
storage sheds to collect the run-off and leachate from the sheds for treatment in the F TP

5. Monthly retumns of water consumption for different purpose of usage should be furnished
the 5* day of every month in prescribed Form — |

C) Solid & Hazardous Waste Aspect:

I Adequate facility should be created for collection, storage,
i Municipal Solid Waste generated from the Residential Colony
solid waste)

on or betore

lransportation, treatment & disposal of »
and Industry (non-hazardous industrial >

2. Appropriate facility should be created and maintained for handling, storage, treatment & disposal of 5

Hazardous waste generate from the industry in accordance to the provisions of the Hazardous & Other

it B

e e e ——— —
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: an-d adequate facilities like ladder, platform, etc. for monitoring of the stack emissions
should bc maintained. The frequency of monitoring of stack emission shall be every fortnightly and the
monitoring Report should be submitted to the MSPCB on monthly basis.

4. On-line continuous stack monitoring facilities provided for dust and gaseous emission should be
properly maintained and monitored data should be regularly transmitted to Meghalaya State
Pollution Contrel Board and Central Pollution Control Board. Remote calibration facility of

gaseous emission should be made available and Action Taken Report should be submitted to the
Board at the earliest.

5. Appropriate preventive measures should be adopted to reduce fugitive emission 50 as to control the
concentration of suspended particulate matter in the ambient air.

6. Provision should be made for maintaining of plantation along the internal roads to reduce dust retention
in the air.

7. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient
air quality monitoring stations established around the Plant premises should be carried out weekly for
24 hours and submit the report to the MSPCB on monthly basis.

B) Water Aspect:
1. The Daily quantity of Water Consumption shall not exceed 1236 m'/day.
2. The Daily quantity of Sewage & trade effluent generated from the industry & Township shall not

exceed 30 m’/day.
3. The effluent treatment system provided should achieved the prescribed Standard given in the following
Table:
S.NO | PARAMETER STANDARDS
1. | Suspended Solids mg/l max 100
2. | pH value 55-9.0
3. | Temperature Shall not exceed 5°C above the
receiving water temperature
4. | Oil & Grease mg/l max 10
5. | Total Residual Chlorine mg/l max 1.0
6. Ammoniacal Nitrogen (asN) mg/l max 50
7. Total kjeldahl Nitrogen (asN) mg/l max 100
8. | Free Ammonia (asNHs, mg/l max 5.0
9. Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30
10. [ Chemical Oxygen Demand, mg/I 250

4. Adequate drainage system should be provided (if not already in place) all around the coal and fly ash
storage sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

5. Monthly returns of water consumption for different purpose of usage should be furnished on or before
the 5™ day of every month in prescribed Form — |,

C) Solid & Hazardous Waste Aspect:

I. Adequate facility should be created for collection, storage, transportation, treatment & disposal of
Municipal Solid Waste generated from the Residential Colony and Industry (non-hazardous industrial
solid waste).

2. Appropriate facility should be created and maintained for handling, storage, treatment & disposal of
Hazardous waste generate from the industry in accordance (o the provisions of the Hazardous & Other

Page Vol 4
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iy Transboundary Movement) Rules, 2016 including Notifications, Guidelines

3. Adequate system sh
Y ould be adopted for reductio i g
. n of waste ge &
- t - generation and enhancement of re-utilizati

4. Bumni i e 1o qged
urning of Solid Waste generated from the Unit is strictly prohibited. Violation of the prohibition shall

T;;?bte for penalty under the Solid Waste Management Rules, 2016 and Environment Protection Act,

5. Facility should be created for utilization of plastic waste!anci hazardous waste as co-fuel in the kiln.

6. The utilization of Flyash should be in accordance to the provisions of the Notification No. S.0.
2804(E), dated 03.11.2009 issued by the ministry of Environment and Forests, GOI under the
Environment (Protection) Acts 1986 for which action plan is to be prepared and submit to this Board.

MEMBER SEC ARY
Meghalaya State Pollution Control Board,
Shillong.

Copy to:-
1. The Director of Industries, Meghalaya, Shillong for kind information.

2. M/S MEGHALAYA CEMENTS LIMITED, C/o The Director, Village Thangskai, Lumshnong
P.O. & P.S.; Khliehriat, East Jaintia Hills District. The Firm is instructed to apply for further
renewal of the Consent to Operate prior to expiry of the validity date.

3. TB-CON-2020-RCTO
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WNER2006/P1-12017-2018/ 4 § Did: Shillong. the R[> Mareh. 2
RENEWAL OF THE SENT TO )

The CONSENT to OPERATE issued in favour of M/S .JUD CEMENTS LIMITED Vide
T.0 Order No. MPCB/TB-CON-82(2006)2008-2009/45 Dated Shillong the 6" Februaty. 2009
and subsequent renewals for operating a 900 TPD CEMENT MANUFACTURING UNIT
located at Wahiajer, Narpuh Elaka. East Jaintia Hills District with a Project Cost of T 202.83
Crores and which expired on 31* January 2017 is hereby renewed for a period of 2(twe) e
upto 31" January 2019 under the following terms and conditions:

General Conditions:

1. This Consent has been accorded based on the particulars furnished by the applicant on behalf of M/s
JUD CEMENTS LIMITED and subject to addition of further or more conditions if so Wm“l.cd i
subsequent developments. The Consent will automatically become invalid i any change or alteration of
deviation is made in actual practice.

ta

This Consent may be modified, suspended or revoked by the Board in whole or in part during its term
for cause including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent;
(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(¢) A change in any condition that require temporary or permanent reduction or elimination of the
authorized discharge/emission.

s

This Consent does not convey any property right in either real or personal property or any _cxclusi\-'c
privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor
any infringement of Central State or Local Laws or Regulation.

4. No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible
limits.

5. Suitable measures shall be taken by the industry, to maintain the ambient noise level within the plant
premises to within a maximum of 75 dB(A) Leq during the day, i.e. 6:00 AM to 10:00 PM, and 70
db(A) Leq during the night i.c. 10:00 PM to 6:00 PM. The areas outside the plant premises and in all
adjoining villages shall be maintained within 55 dB(A) Leq during the day i.e. 6:00 AM to 10:00 PM,
and 45 db(A) Leq during the night i.e. 10:00 PM to 6:00 PM. Noise monitoring is to be conducted
weekly and submit the Reports to the Board on monthly basis.

6. To maintain the environment and ecology of the area, development of green belt by planting selected
species of trees, the height of which should not be less than § (five) metres when matured and at a
spacing of 1 (One) metre should be made invariably at an area of 15 ha around the cement Plant and 2.0
ha around the colony.

7. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the
Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by the
Board on its behalf shall have without interruption, the right at any time to enter the Plant/factory/for
inspection, collection of sample for analysis and may call for any information as deemed necessary.
Denial this right will cause withdrawal of the Consent Order.

8. The Company shall comply with all the environment protection measures and safeguards recommended
in the EIA/EMP and submit the Report to the concerned Authority with copy to this Board

: (/ . page 1of 4
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hter generated from the factory and colony shall have to be treated in a Sewage

Treatment Plant. This treated water shall be utilized in greenbelt development around the plant and
colony.

10. All recommendations of the corporate Responsibility for Environment Protection (CREP) shall have to
be adhered to.

L1. Prior Permission of the Central Ground Water Authority should be obtained for extraction of Ground
Water.

Specific Conditions:
A) Air Aspect:-

1. The Air pollution control devices installed should be properly maintained so as to ensure control of the
emission from the Cement Plant as prescribed below:

Sl No. Parameter Standards B
I. Particulate Matter 30 mg/Nm’
2. Sulphur Dioxide (SO2) 1000 mg/Nmv’ X
3. Oxides of Nitrogen (NOx) 600 mg/Nm’
4. Mercury (Hg) 0.03 mg/Nm’
5. | HCL 10 mgNm® |
6. HF 1 mg/Nm*
7. | TOC 10 mg/Nm’
8. Hg and its compounds 0.05 mg/Nm?
9. Cd+Tl and their compounds 0.05 mg/Nm?
10. Sb+AS+Pb+Co+Cr+Cu+Mn+Ni+V and their compounds 0.5 mg/Nm’ |
|11, | Dioxins and Furans 0.1 ngTEQNm® |

(3]

The chimneys/vents attached to various sources of emission shall be assigned with specific reference
numbers such as S-1, S-2, etc and these shall be painted/displayed to ease identification. Sampling ports
at appropriate location in the chimney/stack and adequate facilities like ladder, platform, ctc. for
monitoring of the stack emissions should be maintained. The frequency of monitoring of stack emission

shall be every fortnightly and the monitoring Report should be submitted to the MSPCB on monthiy
basis.

3. On-line continuous stack monitoring facilities provided for dust emission should be properly

maintained and monitored data should be regularly transmitted to Meghalaya State Pollution
Control Board and Central Pollution Control Board.

Appropriate preventive measures should be adopted to reduce fugitive emission so as to control the
concentration of suspended particulate matter in the ambient air.

5. Provision should be made for maintainin

: g of plantation along the internal roads to reduce dust retention
in the air.

Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient air

quality monitoring stations established around the Plant premises should be carried out yeekly for 24

| “! Fage 20t 4
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it the report to the MSPCB on monthly basis.

7. The Ambient Air Quality within the Plant premises and surrounding areas should be maintained within

r

[ St

the National Ambient Air Qunlilr Standards prescribed below:-
Pollutants ‘ Time Weighted Concentration in Ambient Air l
No. average (Industrial, Rcsidcnli1a1. Rural Areas)
| Eg{m T >
L SO, I Annual 50 .
24 hours 80 .
2. NO, Annual 40 _1
24 hours 80
3. | Particulate Matter, PMo Annual 60
(size less than 10 pm) 24 hours 100 |
4, Particulate Matter, PM; s Annual 40 J
f (size less than 2.5 pm) 24 hours 60

B) Water Aspect:

1. The Daily quantity of Water Consumption shall not exceed 750 KL/day.

“

2. The comprehensive trade effluent treatment system provided should be properly maintained so that the

quality of the treated effluent/sewage achieves the prescribed Standard given in the following Table.

7 SL. | PARAMETER STANDARDS
 No

1. Suspended Solids mg/l max 100
3. | pH value | 55-9.0

3. | Temperature Shall not exceed 5°C above the
'1 receiving water temperature
| 4 Oil & Grease mg/l max 10 |
5. | Totl Residual Chlorine e/l max 1.0 1i|
6. | Ammoniacal Nitrogen (asN) mg/l max 50 |
'i 7. | Total kjeldahl Nitrogen (asN) mg/l max 100 |
- 8 |Fre Ammonia (asNH;, mg/| max 5.0 'l
| 9. | Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30 .
T| 10. | Chemical Oxygen Demand, mg/| 250

3 Pmyision should be made for setting up requisite number of permanent water quality monitoring
stations on the natural water courses both upstream and downstream and selection of sampling
points/stations should be made in consultation with this Board.

the 5* day of every month in prescribed Form — 1.

Monthly returns of water consumption for different purpose of usage should be furnished on or before

PageJofd
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C) Solid s Waste Aspect:
I Adequate facility sho ‘
{ ) uld be created for collection, storage, transportati .
Municipal Solid W Hom, ¢ m; 8 sportation, treatment & disposal of
o i aste generated from the Residential Colony and Industry (non-hazardous imhulr:nl
:‘wwmme facility should be created and maintained for handling, storage, treatment & disposal of
wmus waste generate from the industry in accordance to the provisions of the Hazardous & Other
astes (Management & Transboundary Movement) Rules, 2016 including Notifications
3.

;dcquat.c facility should be provided for storage of any hazardous substance/chemicals in accordance to
¢ provisions of the Manufacture, Import & Storage of Hazardous C

hemical rules, 1989,
4. Adcqualt; system should be adopted for reduction of waste generation and enhancement o { re-utilization
& recycling of waste materials.

5. Facility should be created for utilization of plastic waste as co-fuel in the kiln.

MEMBERSECRETARY
Meghalaya State Po stion Control Board,
Shillong.
Copy to:-

—

The Director of Industries, Meghalaya, Shillong for kind inf

ormation.
M/s JUD CEMENTS LTD, Clo The Chairman cum Managing Director, Hanumanbux
Umadutt, G.S. Road, Police

Bazaar, Shillong - 793001. The Firm is directed to apply tor further
renewal of the Consent to Operate.

3. Guard File No. TB-CON-2018-RCTO

2
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No. MPCB/CON-34/2007/2019-2020 S0 Dtd: Shillong, the 1*E November, 2019

-

RENEWAL OF THE CONSENT TO OPERATE
The CONSENT to OPERATE issued in favour of M/s MEGHALAYA POWER LTD. Vide
T.O Order No. MPCB/CON-54(2007)/2007/34 Dated Shillong the 31" August, 2009 and
subsequent renewals for operating a 8 MW Coal Based Thermal Power Plant at Village
Lumshnong in East Jaintia Hills District of Meghalaya with a Project Cost of T 33.17 Crores and
which expired on 31® August 2019 is hereby renewed for a period of 3(three) years i.e upto 3™
August 2022 under the following terms and conditions:

I. This Consent does not convey any property right in either real or personal property or any exclusive
privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor any
infringement of Central State or Local Laws or Regulation.

"

No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible limits.

3. The industry shall take adequate measures for control of noise from its own source so as to comply with
the Standards below:

Limit in dB (A) Leq

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)
75 70

species of trees, the height of which should not be less than 5 (five) metres when matured and at a

4. To maintain the cnvironmcjt and ecology of the area, development of green belt by planting selected
spacing of | (One) metre should be made invariably around the Plant and the colony.

5. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the
Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by the
Board on its behalf shall have without interruption, the right at any time to enter the Plant/factory/for
inspection, collection of sample for analysis and may call for any information as deemed necessary.
Denial this right will cause withdrawal of the Consent Order.

6. The Company shall comply with all the environment protection measures and safeguards as specified in
the Specific/General Conditions of the Environmental Clearance granted by SEIAA vide No.
SEIAA/Project-4/2007/20 dated 20.08.2009.

7. Domestic Wastewater generated from the factory and colony shall have to be treated in a Sewage
Treatment Plant. This treated water shall be utilized in greenbelt development around the plant and
colony.

8. All recommendations of the corporate Responsibility for Environment Protection (CREP) shall have to
be adhered to.

9. Prior Permission of the Central Ground Water Authority should be obtained for extraction of Ground
Water.

10. Environmental Statement in prescribed form V should be submitted on or before the 30* September
every year.

Specific Conditions:
A) Air Aspect:-

I. The Air pollution control devices installed should be properly maintained so as to ensure coptrol of
emission from the Plant as prescribed below:

&[/
|
|

Contact detalls: Email:megspcb@redifimall.com: Telephone Numbers : Chalrman-0364-1521217; Membe s
Engineering-2521533; Laboratory-2521726; Am;-nniurmon-nmon; Telefax-2521764 i Mambar Secratary-1522802; Scientific-2521514;
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SI-No. ! Parameter Standards
I. | Particulate Matter 50 mg/Nm3
2. | Sulphur Dioxide (SO2) 600 mg/Nm3
3. | Oxides of Nitrogen ( NOx) 300 mg/Nm3
4, Mercury ( Hg) 0.03 mg/Nm )

Sampling ports at appropriate location in the chimney/stack and adequate facilities like ladder, platform,
etc. for monitoring of the stack emissions should be maintained. The frequency of monitoring of stack
emission shall be every fortnightly and the monitoring Report should be submitted to the MSPCB on
monthly basis.

On-line continuous stack monitoring facilities provided for dust and gaseous emission should be
properly maintained and monitored data should be regularly transmitted to Meghalaya State Pollution
Control Board and Central Pollution Control Board. Remote calibration facility of gaseous emission
should be made available by 30" December 2019.

The Ambient Air Quality within the Plant premises and surrounding areas should be maintained within
the National Ambient Air Quality Standards prescribed below:-

SL Pollutants Time Concentration in Ambient Air
No. Weighted (Industrial, Residential, Rural
: average Areas) pg/m’

L SO, Annual 50
24 hours 80
2. NO, Annual 40
24 hours 80
3, Particulate Matter, PM, Annual 60
(size less than 10 pm) 24 hours 100
4. | Particulate Matter, PM, 5 Annual 40
(size less than 2.5 pm) 24 hours 60

Appropriate preventive measures should be adopted to reduce fugitive emission so as to control the
concentration of suspended particulate matter in the ambient air.

Provision should be made for maintaining and plantation along the internal roads to reduce dust retention
in the air.

Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient air
quality monitoring stations established around the Plant premises should be carried out weekly for 24
hours and submit the report to the MSPCB on monthly basis.

Water Aspect
Total water requirement should not exceed 750m*/day

Monthly returns of water consumption for different purpose of usage should be fumished on or before
the 5* day of every month in prescribed Form — 1.

Reduction in specific water consumption up (o maximum of 3.5m3/MWh.

Appropriate- & approved Water meter should be affixed at the intake pipe line within the industry
premises to record the water consumption by the industry for different purposes.

The quality of the treated effluent/sewage should achieve the prescribed Standard given in the following
Table. This treated water shall be utilized in greenbelt development around the plant and colony,

Pagge 20014
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Contact detalls: Email:megspchb@rediffmail.com; Telephone Numbers : Chalrman-0364-2521217;, Member Secretary-2522802; Scientific-2521514;
Engineering-1521533; Lab y-2521726; Admini tration-2510073; Telelan-2521764
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0 | PARAMETER

—

N STANDARDS - :
1. Suspended Solids mg/l max 100

2. | pH value 3 8=-90
3. | Temperature Shall not exceed 5°C above the

: receiving water temperature

4. | Oil & Grease mg/l max | 10

5. | Total Residual Chlorine mg/l max 1.0 ]
6. | Ammoniacal Nitrogen (asN) mg/| max 50

7. Total kjeldahl Nitrogen (asN) mg/l max 100

8. Free Ammonia (asNH;, mg/l max 5.0

9. | Biochemical Oxygen Demand (3 days at 27 * C) mg/l max 30 )
10. | Chemical Oxygen Demand, mg/l 250 il

Adequate drainage system should be provided (if not already in place) all around the coal and fly ash
storage sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

Provision should be made for setting up requisite number of permanent water quality monitoring stations
ﬁ:lh upstream and downstream and selection of sampling points/stations

on the natural water courses
should be made in consultation

with this Board.

Effluent generated from the power plant should meet the following standards:

Source Parameter Concentration not to exceed, mg/l (except
for pH and temperature
Condenser Cooling Water pH 6.5-8.5
(once  through  cooling Temperature Not more than 5°C higher that the intake
system)
Free available chlorine 0.5
Boiler Blow-downs | | Suspended Solids 100
Oil & Grease 20
Copper (total) 1.0
[ron (total) 1.0
Cooling Tower Breakdown Free available Chlorine 0.5
Zinc 1.0
Chromium (total) 0.2
Phosphate 5.0
|
C) Solid & Hazardous Waste Aspect:

I. Requisite Authorization should be obtained and appropriate facility should be created and maintained for

handling, storage, treatment & disposal of Hazardous waste generated from the industry in accordance to

the provisions of the Hazardous & Other Waste (Management Transboundary Movement) Rules, 2016

including Notifications,

Adequate system should be adopted for reduction of waste generation and enhancement of re-utilization
& recycling of wasle materials.

The utilization of Flyash shou‘d be in accordance to the provisions of the Notification No. S.0. 2804(E),

dated 03.11.2009 issued by

(Protection) Acts 1986 for which action plan is to be prepared and submit to this Board.

he ministry of Environment and Forests, GOI under the Environment

pdgedofa

Contact detsils: Emali:megspcb@redifimail.com; Tele Numbers : rman-0364-1821117; Membar Secretary-2512802; Scientific- :
Engineering-2521533; Laboratory-2521726; Mmlulﬂr;l::-ll“lﬂ‘?l; Telefax-2521764 - ‘ AR
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This Consent ha8heen accorded based on the particulars fumnished by the applicant on behalfl of M/s
MEGHALAYA POWER LTD. and subject to addition of further or more condition if so warranted

by §u§saq§1ent de\:elopmems. The Consent will automatically become invalid if any change or alteration or
deviation is made in actual practice.

MEMBE CRFAARY
Meghalaya State Polljition ontrol Board,

Shillong.
Copy to:-
L

The Director of Industries, Meghalaya, Shillong for kind information.
2

M/s MEG HALAYA POWER LTD., Clo The Director, Village Lumshnong, East Jaintia
Hills District. The Firm is instructed to apply for further renewal of the Consent to Operate prior {0
expiry of the validity date.

3. Guard File CON-2019-RCTO

Pagadofd
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-79/2008/2020-2021/) & Dtd: Shillong, the I March 2021
RENEWAL OF THE CONSENT TO OPERATE

e ~ The CONSENT to OPERATE issued in favour of M/S GREEN VALLIEY INDUSTRIES
S ﬁLIbII’I‘ED Vidg T.O Order No. MPCB/TB-CON-79(2008)/2009-2010/13 Dated Shillong the 24™ March,
2010 and subsequent renewals for operating a 0.86 MTPA CEMENT MANUFACTURING UNIT

located at Nongsning Village, East Jaintia Hills District with a Project Cost of Rs 171.25 Crores and

which expired on 28™ February 2021is hereby renewed for a period of 3 (three) years i.e upto 2"
- February 2024 under the following terms and conditions:

General Conditions:

1. This Consent has been accorded based on the particulars furnished by the applicant on behalf of M/s

. GREEN VALLIEY INDUSTRIES LIMITED and subject to addition of further or more conditions

if so warranted by subsequent developments. The Consent will automatically become invalid if any
change or alteration or deviation fs made in actual practice.

2. This Consent may be modified, suspended or revoked by the Board in whole or in part during its term
for cause including, but not lim%d to the following:-

(a) Violation of any Terms and onditions of this Consent;
(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(c) A change in any condition hat require temporary or permanent reduction or elimination of the
authorized discharge/emissi

3. This Consent does not convey
privileges, nor does it authorize

ny property right in either real or personal property or any exclusive
any injury to private property or any invasion of personal rights, nor

any infringement of Central Statg or Local Laws or Regulation.

4. No air, water and soil pollution shall be created be the Industry beyond the prescribed permissible
limits.

¥

5. The industry shall take adequate measures for control of noise from its own source so as to comply
with the Standards below:

Limit in dB (A) Leq

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)
75 70

6. To maintain the environment and ecology of the area, development of green belt by planting selected
species of trees, the height of which should not be less than 5 (five) metres when matured and at a

spacing of 1 (One) metre shoul be made invariably at an area of 135 ha around the cement Plant and *

2.0 ha around the colony. §

C

7. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and '
the Air (Prevention and Contrgl of Pollution) Act, 1981 as amended that any Officer empowered by

the Board on its behalf shall have without interruption, the right at any time to enter the o

Plant/factory/for inspection, callection of sample for analysis and may call for any information as b

deemed necessary. Denial this fight will cause withdrawal of the Consent Order. »

a

4 Page 1of4
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detail: ?spchﬂmdllfnmu.cnm; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764.
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: “shall compl with i :
recORTMENdd in the EIA!EBSII{ all the environment protection measures and safeguards

9. Domesti
Tm‘:;it;:’“v;;‘;ntf“_’[ag; tg::rgted from the factqr?’ and colony shall have to be treated in a Sewage
Solony. . ed water shall be utilized in greenbelt development around the plant and

10. All recommendati T . .
be: sdkaeed 1o, ations of the corporate Responsibility for Environment Protection (CREP) shall have to

1. I:S()tr Permission of the Central Ground Water Authority should be obtained for extraction of Ground
ater.

Specific Conditions:
A) Air Aspect:-

1 The_ A.ir pollution control devices installed should be properly maintained so as to ensure controf of the
emission from the Cement Plant as prescribed below:

l Sk No. Parameter Standards

l l. Particulate Matter 30 mg/Nm?

\ 2 Sulphur Dioxide (SO2) 1000 mg/Nm? ]

\ 3 Oxides of Nitrogen (NOx) 600 mg/Nm® !

1 4. Mercury (Hg) | 0.03 mg/Nm? 1

l 5. |HCL 10 mg/Nm® J

\ 6 HF | mg/Nm’ ,

\ 7 TOC 10 mg/Nm? 4
8 Hg and its compounds 0.05 mg/Nm* J
9 Cd+Tl and their compounds 0.05 mg/Nm’ l
10. Sb+AS+Pb+Co+Cr+Cu+Mn+Ni+V and their compounds 0.5 mg/Nm* J
11 Dioxins and Furans 1 0.1 ngTEQ/Nm* !

2. The chimneys/vents attached to various sources of assigned with specific reference numbers such as S-
1, S-2, etc should be maintained to ease identification. Sampling ports at appropriate location in the
chimney/stack and adequate facilities like ladder, platform, etc. for monitoring of the stack emissions

should be maintained. The frequency of monitoring of stack emission shall be every fortnightly and
the monitoring Report should be submitted to the MSPCB on monthly basis.

On-line continuous stack monitoring facilities provided should be maintained and data should
be regularly transmitted to the Meghalaya State Pollution Control Board and Central Pollution
Control Board.

4. Appropriate preventive measures should be adopted to reduce fugitive emission so as to control the

concentration of suspended particulate matter in the ambient air.
5.

Provision should be made for maintaining of plantation along the internal roads to reduce dust
retention in the air.

6. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient
air quality monitoring stations established around the Plant premises should be carried out weekly ftor

24 hours and submit the report to the MSPCB on monthly basis.
y I = Page 20f 4
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%Quahty within the Plant premises and surrounding areas should be maintained within

‘Aribient Air Quality Standards prescribed below:-

SL Pollutants Time Weighted | Concentration in Ambient Air
No. average (Industrial, Residential, Rural
Areas) pg/m’
¥ SO, Annual 50
' 24 hours 80
2. NO, Annual 40
24 hours 80
3. | Particulate Matter, PMyo Annual 60
(size less than 10 pm) 24 hours 100
4. | Particulate Matter, PMzs Annual 40
\ (size less than 2.5 pm) 24 hours 60

B) Water Aspect:
1. The Daily quantity of Water Consumption shall not exceed 1236 m*/day.
7. The Daily quantity of Sewage & trade effluent generated from the industry & Township shall not

exceed 30 m*/day. ;
3. The effluent treatment system provided should achieved the prescribed Standard given in the
following Table:
S.NO | PARAMETER = STANDARDS j
1. | Suspended Solids mg/l max 100
| 2. | pH value 55-9.0
3. | Temperature Shall not exceed 5°C above the
receiving water temperature
4. | Oil & Grease mg/l max 10 -
5. | Total Residual Chlorine mg/l max 1.0
6. | Ammoniacal Nitrogen (asN) mg/l max 50 e
r 7 Total kjeldahl Nitrogen (asN) mg/l max 100
r 8 | Free Ammonia (asNHj)mg/l max 5.0
r9. Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30
r 10. | Chemical Oxygen Demand, mg/l , 250

4. Adequate drainage system should be provided (if not already in place) all around the coal and fly ash
storage sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

5. Monthly returns of water consumption for different purpose of usage should be furnished on or betore
the 5% day of every month in prescribed Form — 1.

C) Solid & Hazardous Waste Aspect:

|. Adequate facility should be created for collection, storage, transportation, treatment & disposal of
Municipal Solid Waste generated from the Residential Colony and landustry (non-hazardous industrial
solid waste).

2. Appropriate facility should be created and maintained for handling, storage, treatment & disposal of
Hazardous waste generate from the industry in accordance to the provisions of the Hazardous & Other

Page 3of4
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Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediiimall.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;

Scientilic-2521514; Engineering-2521535; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Teletax-2521764.

Meghalaya State Pollution Control Board o

Forests & Environment Department, Government of Meghalaya —

- o) Website: http://megspcb.gov.in ' mspct |
- Séi r'- ] i r

42



21

Y43

. . i
.. = ~_ Meghalaya State Pollution Control Board s
L | NG Y Forests & E
@ RN > & Environment Department, Government of Meghalaya —
ARDEN' Lumpyngngad, Shillong-793014 \ 2
\: S Website: http://megspcb.gov.in mspcb
58} :Ir

~ S

AN 1) gl

\:\::%3_5_{67.5__ _ghﬁ}fmgemen\ & Transboundary Movement) Rules, 2016 including Notifications, Guidelines
issued there under.

3. Ac'l;quz}le system should be adopted for reduction of waste generation and enhancement of re-
utilization & recycling of waste materials.

4. Buming of Solid Waste generated from the Unit is strictly prohibited. Violation of the prohibition

shall be liable for penalty under the Solid Waste Management Rules, 2016 and Environment
Protection Act, 1986.

5. Facility should be created for utilization of plasl'ic waste/hazardous waste as co-fuel in the kiln.

6. Burning of Solid Waste generated from the Unit is strictly

prohibition shall be liable for penalty under the Solid Waste
Environment Protection Act, 1986.

prohibited. Violation of the
Management Rules, 2016 and

MEMBER SECRETARY
Meghalaya State Pollution Control Board,
Shillong.

Copy to:-

1. The Director of Commerce & Industries, Meghalaya, Shillong for kind information.

2. M/S GREEN VALLIEY INDUSTRIES LIMITED, C/o The Director, Village Nongsning.
Chiehruphi P.O. & P.S.; Khliehriat, East Jaintia Hills District-793200. The Firm is instructed to
apply for further renewal of the Consent to Operate prior to expiry of the validity date.

3. Guard File No. TB-CON-2020-RCTO

Pagedofd
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No MPCR/CON-14(2010yPt-112020-2021 & Dtd: Shillong, the =/ December, 2020

RENEWAL OF CONSENT TO OPERATE

The CONSENT to OPERATE issued in favour of M/s AMRIT CEMENT LIMITED Vide o
Order No. MPCB/CON-14(2010)/2012-2013/39 Dated Shillong the 20™ March, 2013 and subsequent renewals for
operating a 0.90 MTPA CEMENT MANUFACTURING UNIT alongwith 10 MW CAPTIVE POWER
PLANT with a Project cost of T 550 Crores at Umlaper, Flaka Rymbai, East Jaintia Hills District and which expired
on 31% March 2020 is hereby renewed for a period of 1(one) year i.e upto 31" March 2021 under the following
terms and conditions.

General Conditions:

| This Consent has been accorded based on the particulars furnished by the applicant on behalf of M/s AMRIT
CEMENT LIMITED and subject to addition of further or more conditions if so warranted by subsequent

developments. The Consent will automatically become invalid if any change or alteration or deviation 15 made
in actual practice.

3 This Consent may be modified, suspended or revoked by the Board in whole or in part during its term for cause
including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent;

(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts:

(c) A change in any condition that require temporary of permanent reduction or elimination of the authorized
discharge/emission.
1. This Consent does not convey any property right in either real or personal property or any exclusive priviieges.
nor does it authorize any injury to private property of any invasion of personal rights, nor any in fringement of
Central State or Local Laws or Regulation.

4 No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible limits.

5. The industry shall take adequate measures. for control of noise from its own source so as 10 comply with the
Srandards below:

Limit in dB(A) Leq
I — - R
 Day Time g6:0(hm-9:00pm) Night Time (9:00pm-6:0Gam)
75 N 70

6. To maintain the environment and ecology of the area, development of green belt by planting selected species of
wrees. the height of which should not be less than § (five) metres when matured and at a spacing of 1 (One)
metre should be made invariably at an area of 15 ha around the cement Plant and 2.0 ha around the colony

7. As per the provisions of the Water {Prevention and Control of Pollution) Act. 1974 as amended and the Awr
(Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by the Board on s
behalf shall have without interruption, the right at any time to enter the Plantfactory/for inspection, collection

of sample for analysis and may call for any information as deemed necessary. Denial this nght will cause
withdrawal of the Consent Order.

§ The Company shall comply with all the environment protection

measures and safeguards recommended 10 the
EIA/EMP.

9. Domestic Wastewater generated from the factory and colony shall have to be treated i a Sewage Treament
Plant. This treated water shall be utilized in greenbelt development around the plant and colom

10 Al recommendations of the corporate Responsibility for Environment Protection (CREP) shall have to be
adhered to

11 Prior Permission of the Central Ground Water Authority should be obtained for extraction of Ground Water

12 Environmental Statement in preseribed form V should be submitted on or before the 30" September eveny year
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13 Fire protection system shall be made available in coal stock ayrd and other vulnerable acreas of the Thermal

Power Plant. Fire protection system and machinery should be tested periodically and shall always be kept in
operational mode Mock drills shall be conducted regularly

Specific Conditions:

A) Air Aspect:-

I The Air pollution control devices installed should be properly maintat

s

from the Cement Plant as prescribed below:

SL No. | Parameter —— T Standards |
[—I._“ e e ' oy iin_;a.wi_ |
{ P ‘ Sulphur Dioxide (SO2) R : ;:lofﬂ_n\gwm‘ et
B | Oxides of Nitrogen (NOx) g %00 mgNm' 4
| & | Mercury (Hg) ot 0.03 mgNm’ |

s. HCL 10 mgNm’ !
H' T T . ! R — T |
L 7 | TOC . TmaNw |

8§ | Hg and its compounds. [ 005mgNmw _:

9: Cd+T1 and their compounds 0.05 mgNm'

Sb+AS+Pb+Co+Cr+CutMniNi+V and their compounds 0.5 mg/Nm’
1. l Dioxins and Furans 0.1 ngTEQ/Nm’ :

3. The air pollution control devices installed for the Thermal Power Plant should be properly maintained so as to
ensure control of emission as prescribed below:

—

Parameter Standards
Particulate Matter 50 mg/Nm’
3| Sulphur Dioxide (S02) —— | omeNw |
|7 3. | Oxides of Nitrogen (NOx) 300 mg/Nm’
r 4. ] Mercury (Hg) 0.03 mgNm'

The chimneys/vents attached to various sources of emission shall be assigned with specific reference numbers
such as S-1, S-2, etc and these shall be painted/displayed to ease identification. Sampling ports at appropriate
location in the chimney/stack and adequate facilities like ladder, platform, etc. for monitoring of the stack
emissions should be maintained. The frequency of monitoring of stack emission shall be every fortnightly and
the monitoring Report should be submitted to the MSPCB on monthly basis.

On-line continuous stack monitoring facilities provided for dust and gaseous emission should be properiy
maintained and monitored data should be regularly transmitted to Meghalaya State Pollution Control
Board and Central Pollution Control Board. Remote calibration facility of gaseous emission should be
made available and Action Taken Report should be submitted to the Board at the earliest.

Appropriate preventive measures should be adopted to reduce fugitive emission so as to coatrol the
concentration of suspended particulate matter in the ambient air

6 All the raw materials shall be stored in covered shed to control fugitive emission

7 Dustpartuculate matter collected in pollution control device shall be reused Spares should be mantained n
respect of all pollution control devices. Maintenance and optimum  functioning of the pollution control

equipment should be carried out regularly

8 Provision should be made for maintaining of plantation wlong the internal roads to reduce dust retention in the

Fhalrman 0364 2811217 Member Secretary- 2522802, Scientific 1521514

ned s0 as to ensure contral of the emission
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9 Monitoring of the Ambient Aur Quality including micro-meteorological data in at least three ambient air quality
monitoring stations established around the Plant premises should be carried out weekly for 24 hours and submil
the report to the MSPCB on monthly basis.

10 The Ambient Axr Quality within the Plant premises and surrounding arcas should be mantained within the
National Ambient Air Quality Standards prescribed below -

. . B ;
' Concentration in Ambient A '

; !I
Sl Time Weighted | (1 gugrial, Residential, Rural Areas)

N Pollutants

o | average | / |
L — s | E& PRy —
Lo 3 Annual 50 ;
' . 24 hours 80 |
= L LI e et =
t 40 !

80

a !Jl

Annual
24 hours
Annual
24 hours

| Particulate Matter. PMo
| (size less than 10 pm
Particulate Matter, PM: s
| (size less than 2.5 pm)

B) Water Aspect:
| The Daily quantity of Water Consumption shall not exceed 18.600 KL/Month.

3 The installed trade effluent treatment system should achieved the prescribed Standard given in the following
Table and the treated effluent shall be re-circulated and reused within the plant area. There shall be no waste

TS.NO PARAMETER STANDARDS |
| | | S Solids mg/l max 100 '
T2 | pH value 55-9.0
I 3 Temperature Shall not exceed 5°C above the i
- ' receiving water temperature
I & Oil & Grease mg/l max 10
=% T Total Residual Chlorine mg/l max 1.0 =
6 Ammoniacal Nitrogen (asN) m | max 50 '
l 7 Tota!_kieidahl Nitrogen (asN) mg/l max 100 |
1 R "_7_Erec AmmoniagasNH;,mggl max 5.0
| 9 _‘_E}iochcmical Oxygen Demand (3 days at 27 ° C) mg/l max 30 '
10. | Chemical Oxygen Demand, mg/| 250 |
3 Effluent generated from the Power Plant should meet the following standards:
["Source Parameter Concentration not to exceed, mg/l
';__. e (except for pH and Temperature)
" Condenser Cooling Water | pH 65t085
'.l (once through cooling | Temperature * Not more than 5°C higher than the intake
Ls_:-_ﬂ_tui_ e [ Free agﬁilj_tg[gg_hlorine 1 L ——
" Boiler Blowdown | Suspended Solids __ﬁ_[f 100
‘:l [Oil&Grease 1} ———— 0
- | C (Total s 1.0
S " e ~ |lron(Towa) = 1.0
" Cooling Tower Blowdown -,_MF@—I‘—(—‘ME S ; TS
7 - . o
'| Chromium (Total) \__ —
| |Whowhse _ 50

Contact details Email - megspcb@rediffmail
il com, Telephone !d’uﬂésl;. '_C.E‘l:f'm)tn‘?::: 1521117, Member Secretary-1521802, Scientific- 2521514
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4. Adequate drainage system should be provided (if not already in place) all around the coal and fly ash storage
sheds to collect the run-off and leachate from the sheds for treatment in the ETP
b

Monthly returns of water consumption for different purpose of usage should be furnished on or before the "
day of every month in prescribed Form - |

C) Solid & Hazardous Waste Aspect:

Ad;qualc facility should be created for collection, storage, transportation, treatment & disposal of Municipal
Solid Waste generated from the Residential Colony and Industry (non-hazardous industnal solid waste)

Appropriate facility should be created and maintained for handling, storage, treatment & disposal of Hazardous
waste generate from the industry in accordance to the provisions of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules, 2016 including Notifications. Guidelines issued there under

Adequate system should be adopted for reduction of waste gene

b

t

ration and enhancement of re-utilization &
recycling of waste materials.
4. Buming of Solid Waste generated from the Unit is strictly prohibited. Violation of the prohibition shall be liable
for penalty under the Solid Waste Management Rules. 2016 and Environment Protection Act. 1986
5

Facility should be created for utilization of plastic waste/and hazardous waste as co-fuel in the kiln.

6 The utilization of Flyash should be in accordance to the provisions of the Notification No. S.0. 2804(E), dated
03 11.2009 issued by the ministry of Environment and Forests, GOl under the Environment (Protection) Acts
1986 for which action plan is to be prepared and submit to this Board.

MEMBERL
Meghalaya State Pollution Control Board

Shillong
Copy to:-

| The Director of Industries, Meghalaya, Shillong for kind information.

2 M/s AMRIT CEMENT LIMITED, Clo The Director, Opposite Horse Building, Lower
Lachumiere, Shillong — 793001 for information and necessary action. The Firm is instructed to apply
for further renewal of the Consent to Operate prior to expiry of the validity date.

3. TB-CON-2020-RCTO

Page 4ot 4

Centan details Emal megspco@rediffmail com, Telephone Nu
S AL AAEAE. dabneamme BEVT VAL & i imicheenimn

;‘ngf’l h{::xrn&n}&l{i: 2521217, Member Secretary-2522802, Sclentific 2521514
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. _&PCBJCON 98-2005/2021 - 20221/ .

Dtd. Shillong, the’;& bccumher 2021

CONSENT TO OPERATE under Section 25/26 of the Water (Prevention & Control of

Pollution) Act. 1974, as amended and under Section 21 of the Air (Prevention & Control of Pollution)
Act, 1981, as amended (to be referred as Water Act and Air Act respectively).

CONSENT granted in favour of M/S MAWMLUH CHERRA CEMENT LTD. vide T.O.

No. MPCB/CON-98-2005/2020-2021/7 dated 23.12.2020 for operating 1280 TPD CEMENT PLANT at
MAWMLUH, SOHRA. EAST KHASI HILLS DISTRICT, MEGHALAYA and which expired on 31.07.2021 is
hereby renewed for a further period of 1(one) year i.e upto 31.07.2022 under the following terms and
conditions:-

General Conditions:

\&

This Consent has been accorded based on the particulars furnished by the applicant on behalf of
M/S MAWMLUH CHERRA CEMENT LTD. and subject to addition of further or more
conditions if so warranted by subsequent developments. The Consent will automatically become
invalid if any change or alteration or deviation is made in actual practice:

The Consent to Operate is valid for a period upto 31 July 2022 unless otherwise suspended or
revoked. The validity period shall be extended if necessary till such time the industry is
commissioned for commercial production:

This Consent may be modified, suspended or revoked by the Board in whole or in part during its

term for cause including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent:

(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(¢) A change in any condition that require temporary or permanent reduction or elimination of the
authorized discharge/emission.;

This Consent does not convey any property right in either real or personal property or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central State or Local Laws or Regulation.

No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible
limits.

The industry shall take adequate measures for control of noise from its own source so as to comply
with the Standards below:

Limit in dB (A) Leq

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)
75 70

To maintain the environment and ecology of the area, development of green belt by planting

selected species of trees, the height of which should not be less than 5 (five) metres when matured

and at a spacing of 1 (One) metre should be made invariably at an area of 15 ha around the cement

Plant and 2.0 ha around the colony.

As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended
and the Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer
empowered by the Board on its behalf shall have without interruption, the right at any time to enter
the Plant/factory/for inspection, collection of sample for analysis and may call for any information
as deemed necessary. Denial this right will cause withdrawal of the Consent Order.

Domestic Wastewater generated from the factory and colony shall have to be treated in a Sewage
Treatment Plant. This treated water shall be utilized in greenbelt development around the plant and

colonry. .
W, -

Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
Scientific-2521514; Engineering 2521533; Legal-2520044; Laboratory-2521726; Administration- 2520073; Accounts-2522124; Telefax-2521764.




<
VS ON % Meghalaya State Pollution Control Board e
/4 N
f -';? \"-.,f%. Foresgt]s & Envzonmem Department, Government of Meghalaya l?vf“-g
oAl el fr ‘ARDEN' Lumpyngngad, Shillon -793014 !
= _-} ‘?t CVL 9 /],(-f: Websiﬁ?ht?p:f?megspcb.gov.i% mspcd

T 7.z
e ID.ﬁW’eﬁdalions of the corporate Responsibility for Environment Protection (CREP) shall
have to be adhered to.
11. Prior Permission of the Central Ground Water Authority should be obtained for extraction of
Ground Water.

12. Environmental Statement in prescribed form V should be submitted on or before the 30"
September every year.

Specific Conditions:

A) Air Aspect:-

1. The Air pollution control devices installed should be properly maintained so as to ensure control of
the emission from the Cement Plant as prescribed below:

Sl No. Parameter Standards
k. Particulate Matter 30 mg/Nm?
2. Sulphur Dioxide (SO2) 1000 mg/Nm?
: 7 Oxides of Nitrogen (NOXx) 600 mg/Nm?
4. Mercury (Hg) 0.03 mg/Nm?
S5 HCL 10 mg/Nm?
6. HF 1 mg/Nm?
7. TOC 10 mg/Nm?*
8. Hg and its compounds 0.05 mg/Nm*
9. Cd+Tl and their compounds 0.05 mg/Nm?
10. Sb+AS+Pb+Co+Cr+Cu+Mn+Ni+V and their compounds 0.5 mg/Nm?
11. Dioxins and Furans 0.1 ngTEQ/Nm’?

2. The Ambient Air Quality within the Plant premises and surrounding arcas should be maintained
within the National Ambient Air Quality Standards prescribed below:-

SI. Pollutants Time Weighted Concentration in Ambient Air
No. average (Industrial, Residential. Rural Areas) '
| pg/m’ '
i SO, Annual 50
24 hours 80
2. NO; Annual 40
24 hours 80
3. Particulate Matter, PM g Annual 60
(size less than 10 pm) 24 hours 100
4. | Particulate Matter, PMs s Annual 40
(size less than 2.5 pm) 24 hours 60

3. The chimneys/vents attached to various sources of emission shall be assigned with specific
reference numbers such as S-1, S-2, etc and these shall be painted/displayed to ease identification.
Sampling ports at appropriate location in the chimney/stack and adequate facilities like ladder,
platform, etc. for monitoring of the stack emissions should be maintained. The frequency of
monitoring of stack emission shall be every fortnightly and the monitoring Report should be
submitted to the MSPCB on monthly basis.

4. On-line continuous stack monitoring facilities provided for dust and gaseous emission should
be properly maintained and monitored data should be regularly transmitted to Meghalaya
State Pollution Control Board and Central Pollution Control Board.

5. Appropriate preventive measures should be adopted to reduce fugitive emission so as to control the

concentration of suspended particulate matter in the ambient air.

Comtact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone ‘Numbers: Chairman-0364-r252121?: Member Secretary-252280
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764.




T
Vs oo Meghalaya State Pollution Control Board — 50
'\ Foresis & Environment Department, Government of Meghalaya —
'ARDEN' Lumpyngngad, Shillong-793014 4
Website: http://megspcb.gov.in

mspcb —

¥

R+ ’ . .. . .
. 6. Wsuld be made for maintaining of plantation along the internal roads to reduce dust

reteritiofi in the air.

7. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three
ambient air quality monitoring stations established around the Plant premises should be carried out
weekly for 24 hours and submit the report to the MSPCB on monthly basis.

B) Water Aspect:

1. The Daily quantity of Water to be drawn shall not exceed 1500 m*/day.

2. Adequate drainage system should be provided (if not already in place) all around the coal and fly
ash storage sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

3. The industry shall provide (if not already provided) a comprehensive trade effluent treatment
system consisting of Primary, Secondary and or Tertiary treatment as may be warranted with
reference to influent quality and an appropriate sewage treatment system as is warranted with
reference to influent quality so that the quality of the treated effluent/sewage achieved the

prescribed Standard given in the following Table.

2. | pH value

S.NO | PARAMETER STANDARDS
1. | Suspended Solids mg/l max 100
5.5-9.0

3. | Temperature

Shall not exceed 5°C above the
receiving water temperature

4, Oil & Grease mg/| max 10
5. | Total Residual Chlorine mg/I max 1.0
6. | Ammoniacal Nitrogen (asN) mg/l max 50
7. | Total kjeldahl Nitrogen (asN) mg/l max 100
8. | Free Ammonia (asNH3; mg/l max 5.0
9. | Biochemical Oxygen Demand (3 days at 27 * C) mg/l max 30
10. | Chemical Oxygen Demand, mg/| 250

4. Provision should be made for setting up requisite number of permanent water quality monitoring
stations on the natural water courses both upstream and downstream and selection of sampling

points/stations should be made in consultatio
consumption for different purpose of usage shou

month in prescribed Form — 1.

n with this Board. Monthly returns of water
1d be furnished on or before the 5" day of every

5. Appropriate & approved Water meter should be affixed at the intake pipe line within the industry
premises to record the water consumption by the industry for different purposes.

C) Solid & Hazardous Waste Aspect:

1. Adequate facility should be created for collection, storage, transportation, treatment & disposal of
Municipal Solid Waste generated from the Residential Colony and Industry (non-hazardous

industrial solid waste).

2. Appropriate facility should be created and maintained for handling, storage, treatment & disposal
of Hazardous waste generate from the industry in accordance to the provisions of the Hazardous &
Other Wastes (Management & Transboundary Movement) Rules, 2016 including Notifications.

3. Facility should be created for co-processing of Hazardous and Other Wastes in the Plants as per
Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016.

4. Adequate facility should be provided for storage of any hazardous substance/chemicals in
accordance to the provisions of the Manufacture, Import & Storage of Hazardous Chemical rules,

1989.

)

)

( pivact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone Numb
oratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764.

Soientific 2521514; Engineering-2521533; Legal-2520044; Lab

ers. Chairman-0364-252121/; Member Secretary-2522802;
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. 5. Adedualesystem should be adopted for reduction of waste generation and enhancement of re-
utilization & recycling of waste materials.

mspcb

6. Facility should be created for utilization of plastic & hazardous wastes as co-fuel in the kiln.

MEMBER SEC%ARY

Meghalaya State Pollution Control Board
Shillong

Copy to: -
1. The Director of Industries Meghalaya, Shillong for kind information.

2. M/S MAWMLUH CHERRA CEMENT LTD., C/o The Managing Director,
Taxation Building, Lower Lachumiere, Shillong — 793001, East Khasi Hills District for
information and necessary action. The Firm is instructed to apply for further renewal of
the Consent to Operate prior to expiry of the validity date.

3. Guard File — RCTO - 2021.

( ontact details: Email: memsecy.spcb-meg@gov.in, megspcb@rediftmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764.
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ON-13-2011/Pr-1/2021 - mgg:%?w Did. Shillong. the 3 September, 2021

§ CONSENT TO OPERATE under Scction 2826 of the Water (Prevention & _‘““"“' of
Pollution) Act, 1974, as amended and under Section 21 of the Air (Prevention & Control of Pallution)
Act, 1981, as amended (to be referred as Water Act and Air Act respectively).

CONSENT granted in favour of M/s GOLDSTONE CEMENTS LIMITED wide TO
MPCB/CON-13-201172016-2017/27 dated 17 June 2016 and subsequent renewals for operating a 2.0
MILLION TONNES PER ANNUM CEMENT Plant alongwith a 30 MW CAPTIVE PowER PI ANT &
Musiang Lamare (Old) in EAST JAINTIA HILLS DISTRICT of Meghalaya with a Project Cost of Ha.
868 Crores and which expired on 30-06-2021 is hereby renewed for a period upto I{one) year t.¢ pto
30-06-2022 under the following terms and conditions -

General Conditions:

I. This Consent has been accorded based on the particulars furnished by the applicant on behalf of M /s
GOLDSTONE CEMENTS LIMITED and subject to addition of further or more conditions if
so warranted by subsequent developments. The Consent will automatically become invalid if any
change or alteration or deviation is made in actual practice.

]

The Consent to Operate is valid for a period upto 30" June 2022 unless otherwise suspended or
revoked. The validity period shall be extended it necessary till such time the industry is commissioned
for commercial production;

3. The installed and operating capacity including investment of the industry shall be as under:

(a) Clinker production . Not to exceed | 63MTPA.

(b) Cement Production - Not to exceed 2.0 MTPA (Both OPC & PPC)
(c) Power Generation - Not to exceed 30 MW

(d) Total Project cost : Rs 365.00 Crores;

4. This Consent may be modified, suspended or revoked by the Board in whole or in part during its term
for cause including, but not limited to the following:-
(a) Violation of any Terms and Conditions of this Consent;
(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts,
(¢) A change in any condition that require temporary or permanent reduction or elimination of the
authorized discharge/emission;

h

This Consent does not convey any property right in either real or personal property or any exclusive
privileges, nor does it authorize any injury to private property or any invasion of personal rights. nor
any infringement of Central State or Local Laws or Regulation.

6. No air. water and soil pollution shall be created by the Industry beyond the prescribed permissible
limits.

7. The industry shall take adequate measures for control of noise from its OWN SOURCE S0 As 1o comply
with the Standards below:

Limit in dB(A) Leq '"“

Night Time (2:00pm-6:00am) l

1

SET— s Sopeiasseln : . >

8§ To maintain the environment and ecology of the area, development of green belt by planting selected ’\ﬁ‘\\
species of trees, the height of which should not be less than § (five) metres when matured and at a N
spacing of | (One) metre should be made invariably at an area of 13 ha around the cement Plant and N

Day Time (6:00am-9:00pm)

R " %

2.0 ha around the colony

9. As per the provisions of the Water (Prevention and Control of Pollution) Act. 1974 ax amended and
the Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by
the Board on its behalf shall have without mterruption, the right at any ume W enter the
Plant tactory/for inspection, collection ol sample for analysis and iy call tor any information as
deemed necessary Denial this right will cause withdrawal of the Consent Order

: W

s

Contact details: Email: memsecy.spch-meg@gov.in, megspch@rediftmail.com, Tﬂqlhou—l Numbers: Chalrman-0364-2521217; Membe Secrotary- 2522302
Scientific-2521514; Engineering-2521533, Legal-2520044; Laboratory 2521726 Administration-2520073; Accounts-252124: Teletax- 2521764

. . . A
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10. The= y shall comply with all the environment protection measures and safeguards
recommended in the EIA/EMP

11. Domestic Wastewater generated from the factory and colony shall have to be treated in a Sewage

Treatment Plant. This treated water shall be utilized in greenbelt development around the plant and
colony.

12. All recommendations of the corporale Responsibility for Environment Protection (CREP) shall have
10 be adhered to.

13. Prior Permission of the Central Ground Water Authority shall be obtained for extraction of Ground
Water.

14. Environmental Statement in prescribed form V should be submitted on of before the 30" September
every vear

Specific Conditions:
A) Air Aspect:-

1. The Air pollution control devices installed should be properly maintained so as o ensure control of
the emission from the Cement Plant as prescribed below:

R e e
["sL No. | Parameter Standards |
7 Particulate Matter 30 mg/Nm’ |
F 3. | Sulphur Dioxide (SO2) T o) | 1000 mgNm’
| 3. Oxides of Nitrogen (NOX) R} 600 mg/Nm’ |
4. Mercury (Hg) el e N ~ 0.03mgNm> |
5. | HCL 10 mg/Nm'
6. HF an. - s I mgm’
7 | TOC = ~ 10 mg/Nm’ |
8. Hg and its compounds 0.05 mg/ Nm’
9. Cd+T1 and their compounds 0.05 mg/Nm’
: Sb+AS*Pb*Co+Cr+Cu*Mn+Ni+V and their compounds 0.5 mg/Nm’
[ Dioxins and Furans Sl ) 0.1 ngTEQ/Nm'

I~

The air pollution control devices installed for the Thermal Power Plant should be properly maintained
50 as 1o ensure control of emission as prescribed below:

Parameter I Standards

Particulate Matter 50 mg/Nm’
‘Sulphur Dioxide (SO2) [ % 600 mg/Nm*
Oxides of Nitrogen (NOx) e e 300 mg/Nm’
Mercury (Hg) R — 005gNm' ]

3. The chimneys/vents attached to various sources of emission shall be assianed with specific reference
numbers such as S-1, S-2, elc and these shall be painlcdfdispla)-ed to ease identification. Sampling
ports at appropriate location in the chimney/stack and adequate facilities like ladder, platform, etc. for
monitoring of the stack emissions should be maintained. The frequency of monitoring of stack
emission shall be every fortnightly and the monitoring Report should be submitted to the MSPCB on
monthly basis.

4 On-line continuous stack monitoring facilities provided for dust and gascous emission shall be
properly maintained and monitored data should be regularly transmitted to Meghalaya State Pollution
Control Board and Central Pollution Control Board.

5. Approprialc preventive measures should be adopted to reduce fugitive emission so as 10 control the
concentration of suspended particulate matter in the ambient air,

6. Provision should be made for maintaining of plantation along the internal roads 0 reduce dust
retention in the air

g ) il

 raact details: Emaik memsecy.spch-meg@gov.in, megspchb@redifimail.com; Telephone Numbers Chai man-0364-2521217; Member Secretary-2522802
Y i 55IN0O44- | atoratory-2521726; Administration- 2520073, Accounts 2522124; Teletax 2521764
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Monitoring of the Ambient Air Quality including micro-meteorologic

al data in at least three ambient

air quality monitoring stations established around the Plant premises should be carried out weekly for
24 hours and submit the report 1o the MSPCB on monthly basis.

8. T!}c _Ambicm Air Quality within the Plant premises and surrounding areas should be maintained
within the National Ambient Air Quality Standards prescribed below-

Si. No. | Pollutants [ Time Weighted | Concentration in Ambient Air ]
" average (Industrial, Residential, Rural Areas) |
\ | pg/m'’ 1
{ L \ SO, Annual [ 50 ;

| 24 hours | 80 -
{2 \ NO: ‘ Aonual | 40 l
| 24 hours 80 [
3 Particulate Matter, PM,, | Annual 60
(size less than 10 um) | 24 hours 100
4. | Particulate Matter. PM,; l Annual 40 [
| (size less than 2.5 um) | 24 hours | 60 ]

B) Water Aspect:

1. The Daily quantity of Water Consumption shall not exceed 1750m’/day:

3 A Detailed Layout Plan of the Factory & premises showing water supply lines. storm drains, sewers
shall have to be submitted to the Board prior to application for Consent t© Operate. Various sources of
cfMuent shall be assigned with specific reference numbers such as W-1, W-2, etc and these shall be
painted/displayed to ease identification;

3. The effluent treatment system provided should achieved the prescribed Standard given in the
following Table:

[ SLNo. PARAMETER i STANDARDS |
P Suspended Solids mg/l max 100 |
§ & pH value 5.5-9.0
3 Temperature Shall not exceed 5 ° C |
above the receiving water
temperature
3| Oil & Grease mg/l max 10 ~
L3 Total Residual Chlorine mg/l max 1.0
[ 6 Ammoniacal Nitrogen (asN) mg/I max )
7. Total kjeldah! Nitrogen (asN) mg/l max 100 |
' 8. Free Ammonia (asNH, mg/l max ) 5.0 ]
[7 9. Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30 J
[T 10._ [ Chemical Oxygen Demand, mg/l ; 250 i

e

4. Effluent generated from the Power Plant should meet the following standards:

| Source Parameter Concentration not to exceed, mg/l

{ ) ___su}] Sl (except for pH and Temperature) |
| Condenser Cooling Water | pH 651085 Tl
! {once through cooling Temperature * ) Not more than 5°C higher than the intake

| system) Free available Chlorine } 0.5

rBoi ler Blowdown Suspended Solids 100

., [ﬂ& Girease 20 i

| Copper (Total) 1.0

| Iron (Total) : I . —

| Cooling Tower Blowdown Free available Chlorine | [ 05 ___ow] NTE
' | Zine = _.-T']ij_ L

| Chromium ( Total) 7 S —

i B | Phosphate 5.0

N\&/

Scientific-2521514; Engineening 25215 13 Legal-2520044; Laboratory-2521726:

Contact details: Email: memsecy.spch-meg@gov.in, megspcb@reditimail.com; Telephone Numbers: Chairman-0364-2521217. Member Secretary 2527 202

Administration-2520073; Accounts-2522124; Teletax-2521764
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C) Solid & Haznrdoys Waste Aspect:
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MEMBER SPCRETARY
Meghalaya State Pollution Control Board

Shillong
Copy 1o -

Lo The Director of Industries Meghalaya, Shillong for kind information
2. My GOLDSTONE CEM ENTS LIMITED, C/o The Director, Musiang Lamare (Old)
for information and hecessary action. The Firm s instructed 1o apply for further renewal of the
Consent 1o Operate Prior 1 expiry of the validity date

Guard File - RCTO - 202
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_____-_2- j;_tgx;alcow 64/201172021-2022/ }4 Dtd: Shillong, theS3 September, 2021.

RENEWAL OF THE CONSENT TO OPERATE

T‘.\C CONSENT to OPERATE issued in favour of M/s MEGHALAYA POWER LTD.
Vide T.O Order No. MPCB/CON-64(2011)/2012-2013/17 Dated Shillong the 9" August, 2012
and subsequent renewals for operating a 1X43 MW Imported Coal Based Thermal Power
Plant at Village Lumshnong in East Jaintia Hills District of Meghalaya with a Project Cost of *

Rs. 183.73 Crores and which expired on 31 July 2021 is hereby renewed for a period of
[(one) year i.e upto 31* July 2024 under the following terms and conditions:

L

I~

This Consent does not convey any property right in either real or personal property or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central State or Local Laws or Regulation.

No air, water and soil pollution shall be created by the Industry beyond the prescribed
permissible limits.

The industry shall take adequate measures for control of noise from its own source SO as to
comply with the Standards below:

Limit in dB (A) Leq

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)

75 70

h

To maintain the environment and ecology of the area, development of green belt by
planting selected species of trees, the height of which should not be less than 5 (five)
metres when matured and at a spacing of | (One) metre should be made invariably around
the Plant and the colony.

As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as
amended and the Air (Prevention and Control of Pollution) Act, 1981 as amended that any
Officer empowered by the Board on its behalf shall have without interruption, the right at
any time o enter the Plant/factory/for inspection, collection of sample for analysis and may
call for any information as deemed necessary. Denial this right will cause withdrawal of the

Consent Order.
The Company shall comply with all the terms and conditions stipulated in the

Environmental Clearance granted by the Government of India, Ministry of
Environment and Forest vide No. J-13012/33/201 1-[A.II(T), dated 03.06.2011.

Domestic Wastewater generated from the factory and colony shall have to be treated in a
Sewage Treatment Plant. This treated water shall be utilized in greenbelt development
around the plant and colony.

All recommendations of the corporate Responsibility for Environment Protection (CREP)
shall have to be adhered (o.

Prior Permission of the Central Ground Water Authority should be obtained for extraction

of Ground Waler.
W Page 1 of 4
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“fvironmental Statement j i '
i i e, I prescribed form V should be submitted on or before the 30™
Specific Conditions:

L.

A) Air Aspect:-

The Air pollt{liqn control devices installed should be properly maintained so as to ensure
control of emission from the Plant as prescribed below:

S1. No. Parameter Standards
A Particulate Matter 50 mg/Nm3
p & Sulphur Dioxide (S02) 600 mg/Nm3
3. Oxides of Nitrogen ( NOx) 300 mg/Nm3
4. Mercury ( Hg) 0.03 mg/Nm

2. Sampling ports at appropriate location in the chimney/stack and adequate facilities like
ladder, platform, etc. for monitoring of the stack emissions should be maintained. The
frequency of monitoring of stack emission shall be every fortnightly and the monitoring
Report should be submitted to the MSPCB on monthly basis.

3. The Ambient Air Quality within the Plant premises and surrounding areas should be
maintained within the National Ambient Air Quality Standards prescribed below:-

SL Pollutants Time Concentration in Ambient Air
No. Weighted (Industrial, Residential, Rural
average Areas) pg/m’

1. Annual 50
SO, 24 hours 80
2. Annual 40
NO, 24 hours 80
3. | Particulate Matter, PMq Annual 60
(size less than 10 pm) 24 hours 100
4. | Particulate Matter, PM; 5 Annual 40
(size less than 2.5 pm) 24 hours 60

4. On-line continuous stack monitoring facilities provided for dust and gaseous e{nission
should be properly maintained and monitored data should ‘be regularly transmitted to
Meghalaya State Pollution Control Board and Central PoIquoq Control Bot::rd. Remote
calibration facility of gaseous emission should be made available by 30™ December
2019.

5. Appropriate preventive measures should be adopted to feducc l'ug_itive .emission SO as to
control the concentration of suspended particulate matter in the ambient air.

6. Provision should be made for maintaining and plantation along the internal roads to reduce

dust retention in the air.

7. Monitoring of the Ambient Air Quality including micro-meteorological dnla_in at least
' three ambﬁ:nt air quality monitoring stations established around the Plant premises should

be carried out weekly for 24 hours and submit the report to the MSPCB on monthly basis.

within the Plant premises and surrounding areas should be
mbient Air Quality Standards prescribed below:-

2

8. The Ambient Air Ouali!y
maintained within the National A

Page 2ol 4

LY

Y




; ' i N

Meghalaya State pollution Control Board —
Forests & Environment Department, Government of Meghalaya —
‘ARDEN' Lumpyngngad, Shillong-793014 ‘

Website: http:/ !megsEcb.gov.in

Pollutants Concentration in Ambient Air
(lnduslrial, Residential, Rural
Areas m’

S0, Annual 50

24 hours 80

NO; 40

80

Particulate Matter, PMio 60

size less than 10 pm 100

Particulate Matter, PM, s 2(())

size less than 2.5 m)

B) Water Aspect

|. The quantity of Water Consumption shall not exceed 1116 KL/Day
7. The quality of the treated effluent/sewage should achieve the prescribed Standard given in
the following Table. This treated water shall be utilized in greenbelt development around

the plant and colony.
3. Shall not exceed 5°C above the receiving water
] temperature _
“ Oil & Grease mg/l max 10
s R so
T i
° ) mg/l max
Chemical Oxygen Demand, mg/l 250

|

Monthly returns of water consumption for different purpose of usage should be furnished
on or before the 5" day of every month in prescribed Form — 1.
maximum of 3.5m3/MWh.

)

4. Reduction in specific water consumption up 0
; t&pproprialc & approved Water meler should be affixed at the intake pipe line within the
industry premises 10 record the water consumption by the industry for different purposes.

6. Adequate drainage system should be provided (if not already in place) all around the coal

and fly ash storage sheds to collect the run-ofT and leachate from the sheds for treatment in

the ETP.

Ao Prov'isio_n should be made for seting up requisite number of permancnt water quality
monitoring stations on the natural water courses both upstream and downstream and
selection of sampling points/stations should be made in consultation with this Board.

8. FEffluent generated from the power plant should meet the following standards:

W/

Page dofa
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P Concentration not 10 exceed, mg/l
arameler :
(except for pH and temperature

_ﬂ_ﬂﬂ—

More than 10°C than the intake water

femperaturc
—n_
—w—

Free avalable Chiorne .

Ghromm (o) e
Phosphate
C) Solid & Hazardous Waste Aspect:

1. Requisite Authorization should be obtained and appropriate facility should be created and
maintained for handling, storage, treatment & disposal of Hazardous waste generate from
the industry in accordance to the provisions of the Hazardous & Other Waste (Management

& Transboundary Movement) Rules. 2016.

Adequale system should be adopted for reduction of waste generation 2
re-utilization & recycling of waste materials.

3. The utilization of Flyash should be in accordance 0 the provisions of the Notification No.
S.0. 2804(E), dated 03.11.2009 issued by the ministry of Environment and Forests, GOl
under the Environment (Protection) Acts 1986 for which action plan is t0 be prepared and
submit to this Board.

This Consent has been accorded based on the particulars furnished by the applicant on
behalf of h.d.r‘s MEGHALAYA POWER LTD. and subject 10 addition of further or
more condition if s warranted by subsequent developments. The Consent will automatically
become invalid if any change or alteration of deviation is made in actual practice.

MEMBER%TARY

Meghalaya State Pollution Control Board,
Shillong.

Condenser Cooling Water
(once through cooling
system)

Boiler Blow-downs

i

Cooling Tower Breakdown

nd enhancement of

[

Copy ot~
{. The Director of (ndustrics, Meghalaya, Shillong for kind information.

2. t;:dafssl j:‘i;ig :-:iaasllr;::ri‘l"g‘wr[f‘.ﬁ .L’.N)., C/o The Director, Village Lumshnong
. o, The Firm 18 instructed to apply for furt F the
Consent 10 Operate prior 1o expiry ol the validity dmci:.p : N

3. Guard File CON-2021-RCTO
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Meghalaya state Pollution Control Board e

Forests & Environment Departiment, Government of Meghalaya
'ARDEN' Lumpyngngad, Shillong-793014
b Website: http://megspcb.gov.in mspcb ——

No. MPCB/CON-51(2012)/Vol-12021-2022/ K6 Dud: Shillong. the SOPF 2021

RENEWAL OF THE CONSENT TO OPERATE

The CONSENT to OPERATE issued in favour of M/s CMJ BREWERIES (P)
LIMITED for operating a 100 KLPD Grain Based ENA and 6 KLPD MALT GRAIN
SPIRIT with Co-Generation Power Plant of Turbine capacity of 4.2 MW so as to produce 3.5
MW on continuous basis at New Industrial Area, Byrnihat, Ri-Bhoi District with a Project cost
of Rs. 242 Crores (Rupees Two Hundred & Forty Two Crores) only and which expired on 31° May
2021 is hereby renewed for a period of 1(one) year i.¢ upto 31™ May 2022 under the following
terms and conditions:

General Conditions:

I. This Consent has been accorded based on the particulars furnished by the applicant on behalf of
M/s CMJ BREWERIES (P) LIMITED and subject to addition of further or more
conditions if so warranted by subsequent developments. The Consent will automatically become
invalid if any change or alteration or deviation is made in actual practice.

]

This Consent may be modified, suspended or revoked by the Board in whole or in part during

its term for cause including, but not limited to the following:-

i) Violation of any Terms and Conditions of this Consent:

ii) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts:

iii) A change in any condition that require temporary or permanent reduction or elimination of
the authorized discharge/emission;

3. This Consent does not convey any property right in either real or personal property or any
exclusive privileges. nor does it authorize any injury to privale property or any invasion of
personal rights, nor any infringement of Central State or Local [.aws or Regulation.

4. No air, water and soil pollution shall be created by the Industry beyond the prescribed
permissible limits.

L¥ ]

The industry shall take adequate measures for control of noise from its own source so as to
comply with the Standards below:

Limit in dB (A) Leq

Day Time (G:Bﬂanl-g:ﬂﬁpm) Night Time (9:00pm-6:00am)
75 70

6. To maintain the environment and ecology of the area. development of green belt by planting
selected species of trees, the height of which should not be less than 5 (five) metres when
matured and at a spacing of | (One) metre should be made invariably around the Plant.

7. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended
and the Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer
empowered by the Board on its behalf shall have without interruption. the right at any time to
enter the Plant/factory/for inspection, collection of sample for analysis and may call for any
information as deemed necessary. Denial this right will cause withdrawal of the Consent Order.

8. All recommendations of the corporate Responsibility for Environment Protection (CREP) shall
have to be adhered to.

L\

\\\\l _’/// Page 1of 3

Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802:
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726: Administration-2520073; Accounts-2522124; Telefax-2521764.
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Specific Conditions:
A) Air Aspect:-

I. The pollution control devices installed should be properly maintained so as to control the
particulate emission from the stack of the Boiler within 800 mg!NmJ;

(&)

The Air pollution control devices installed for the Thermal Power Plant should be properly
maintained so as to ensure control of emission as prescribed below:

SI. No. Parameter ' Standards
1. Particulate Matter 50 mg/Nm3
2. | Sulphur Dioxide (SO2) . 600 mg/Nm3
3. [ Oxides ofNitrogenm'Ox) i _l— 300 mg/Nmfa e
4. | Mercury ( Hg) l 0.03 mg/Nm

The chimneys/vents attached to various sources of emission shall be assigned with specific
reference numbers such as S-1, S-2, etc and these shall be painted/displayed to case
identification. Sampling ports at appropriate location in the chimney/stack and adequate
facilities like ladder, platform, etc. for monitoring of the stack emissions should be maintained.
The frequency of monitoring of stack emission shall be every fortnightly and the monitoring
Report should be submitted to the MSPCB on monthly basis.

s

4. Appropriate preventive measures should be adopted to reduce fugitive emission so as to control
the concentration of suspended particulate matter in the ambient air.

5 Provision should be made for maintaining of plantation along the internal roads to reduce dust
retention in the air.

6. On-line continuous stack monitoring facilities provided should be maintained and data
should be regularly transmitted to Meghalaya State Pollution Control Board and Central
Pollution Control Board.

B) Water Aspect:

1. The Daily quantity of Water Consumption shall not exceed 1 157 KLPD.
2. The Daily quantity of trade effluent generated from the industry shall not exceed 158 KLPD.
3. The installed effluent treatment system consisting of Primary, Secondary and or Tertiary
treatment should achieve the prescribed Standard given in the following Table.
S.No ‘| PARAMETER STANDARDS
| Suspended_S?lﬂ‘ls mg/l max = a0 100 L
2. | pH value . 55-9.0 J
3. | Temperature Shall not exceed 5°C above the
receiving water temperature

4. | Oil & Grease mg/l max 10

5. | Total Residuai Chlorinemg/lmax L 10
6. | Ammoniacal Nitrogen (asN) mg/l max B i 50 Lo
7. | Total kjeldahl Nitrogen (asN) mg/l max 100
8. Free Ammonia (asNH; mg/l max 5.0
9 Biochemical Oxygen Demand (3 days at 27" C) mg/l max 30
10. | Chemical Oxygen Demand, mg/| o 250
1. | Suspended Solids, mg/l Py 100

i‘\‘al/ Page 20f 3

Comact details: Email memsecy.spcb-meg@gov.in, megspcb@redifimail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
. i, AEMEAA. Enainsorinn-7871533: | enal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764.
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4. Monthly returns of water consumption for different purpose of usage should be furnished on or
before the 3™ day of every month in prescribed Form — 1.
5. Zero Liquid Discharge should be adopted by the firm.

6. On-line continuous effluent monitoring facilities with camera facility for the Effluent Treatment
Plant shall have to be provided.

7. Rain water harvesting facility (if not already in place) should be adopted including facility for
recharge of ground water.

8. Appropriate & approved Water meter should be affixed at the intake pipe line within the
industry premises to record the water consumption by the industry for different purposes.

C) Solid & Hazardous Waste Aspect:

|. Adequate facility should be crealed for collection, storage, transportation, treatment & disposal
of Municipal Solid Waste generated from the Industry (non-hazardous industrial solid waste).

~

For handling. storage. treatment & disposal of Hazardous waste generated from the industry the
provided facility should be maintained in accordance 10 the provisions of the Hazardous &
Other Waste (Management & Transboundary Movement) Rules, 2016.

Adequate system should be adopted for reduction of waste generation and enhancement of re-
utilization & recycling of waste materials.

ld

1 The utilization of Flyash should be in accordance to the provisions of the Notification No. S.0.
2804(E), dated 03.11.2009 issued by the ministry of Environment and Forests, GOl under the
Environment (Protection) Acts 1986.

e
MEMBER SECRETARY

Meghalaya State Pollution Control Board,
Shillong.
Copy to:-
|. The Director of Industries, Meghalaya, Shillong for kind information.
2. M/S CMJ BREWERIES (P) LIMITED, C/o Ronak Jain, Ferndale Complex.

Block-111. Keating Road, Shillong — 793001. The Firm is instructed to apply for further
renewal of the Consent to Operate prior to expiry of the validity date.

TB-CON-2021-RCTO

(]

Page 3 of 3
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No. MPCB/CON-900-P1-1v/2020 - 2021/5 Did. Shillong. the D6 March 2021

NEW M CONSENT T¢ E

CONSENT TO OPERATE under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974,
as amended and under Section 21 of the Air (Prevention & Control of Pollution) Act. 1981, as amended (1o be referred
as Water Act and Air Act respectively) granted in favour of M/s STAR CEMENT LTD. vide No. MPCR/TR-
KO(P-111)/2017-2018/61 dated 29™ March 2018 for operating a 0.990 MTPA CEMENT PLANT at Lumshnong,
East Jaintia Hills District and which expired on 31.03.2021 is hereby renewed for a further period of upto 31" March,
2022 under the following terms and conditions:
General Conditions:

. This Consent has been accorded based on the particulars fumished by the applicant on behalf of M/S STAR
CEMENT LTD. and subject to addition of further or more conditions if so warranted by subsequent
developments. The Consent will automatically become invalid (f any change or alteration or deviation is made in

actual practice.
2. The installed and operating capacity including investment of the industry shall be as under:
(a) Clinker production : Notto exceed 0.792 MTPA
(b) Cement Production : Not to exceed 0990 MTPA (Both OPC & PPC)

lad

This Consent may be modified. suspended or revoked by the Board in whole or in part during its term for cause
including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent;
(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(c) A change in any condition that require temporary or permanent reduction or elimination of the authorized
discharge/emission.

4. This Consent does not convey any property right in either real or personal property or any exclusive privileges, nor
does it authorize any injury to private property or any invasion of personal rights, nor any infringement of Central
State or Local Laws or Regulation.

5. No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible limits.

6. The industry shall take adequate measures for control of noise from its own source so as to comply with the
Standards below:

Limit in dB(A) Leq

_ Day Time (6:00am-9:00pm)
75

I i\_ligit_'l'ime (9:00pm-6:00am)
70

1
E
|
;

7. To maintain the environment and ecology of the area, development of green belt by planting selected species of
trees, the height of which should not be less than 5 (five) metres when matured and at a spacing of | (One) metre
should be made invariably at an area of 15 ha around the cement Plant and 2.0 ha around the colony.

8. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the Air
(Prevention and Control of Pollution) Act. 1981 as amended that any Officer empowered by the Board on its
behalf shall have without interruption, the right at any time to enter the Plant/factory/for inspection, collection of
sample for analysis and may call for any information as deemed necessary. Denial this right will cause withdrawal
of the Consent Order.

9. The Company shall comply with all the environment protection measures and safeguards recommended in the
EIAEMP.

10. Domestic Wastewater generated from the factory and colony shall have to be treated in a Sewage Treatment Plant
This treated water shall be utilized in greenbelt development around the plant and colony.

11. All recommendations of the corporate Responsibility for Environment Protection (CREP) shall have to be adhered

ple- " w
/N/
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12. Prior Permission of the Central Ground Water Authority should be obtained for extraction of Ground Water
13. Environmental Statement in prescribed form V should be submitted on or before the 30" September every year

Specific Conditions:
A) Air Aspect:-

| The Air pollution control devices installed should be properly maintained so as to ensure control of the emission
from the Cement Plant as prescribed below:

[ SL No.w Parameter - Standards
1 Particulate Matter - 30 mg/Nm’
Sulphur Dioxide (SO2) 1000 mg/Nm'
“Onides of Nitrogen (NOx) S 800 mg/Nm'
Mercury (Hg) 0.03 mg/Nm’
B . " . - 10 mg/Nm?
HF 1 mg/Nm’
TOC 10 mg/Nm’
Hg and its compounds 0.05 mg/Nm’
P Cd+ Tl and their compounds - 0.05 mg/Nm’
1 10, | Sbe AS+Pb+Co+Cr+CutMn “Ni+V and their compounds ] 0.5 mg/Nm’
L _l“l_. _E)n—tlm:s and Furans i _ 0.1 ngTEQNm’

3. The Ambient Air Quality within the Plant premises and surrounding arcas should be maintained within the

National Ambient Air Quality Standards prescribed below:-

Sl Pollutants Time Weighted | Concentration in Ambient Air
average (Industrial, Residential, Rural Arcas)
pg/m’
SO, Annual 50
l 24 hours 80
NO, Annual 40
24 hours 80
[ % \ Particulate Matter, PM o Annual 60
(size less than 10 pm) 24 hours 100
\ 4. | Particulate Matter, PM: s Annual 40
(size less than 2.5 pm) 24 hours 60 o

3. The chimneys/vents attached to various sources of assigned with specific reference numbers such as S-1. §-2. et¢
should be maintained to easc identification. Sampling ports al appropriate location in the chimney/stack and
adequate facilities like ladder, platform, etc. for monitoring of the stack emissions should be maintained. The

frequency of monitoring of stack emission shall be every fortnightly and the monitoring Report should be
submitted to the MSPCB on monthly basis.

4 On-line continuous stack monitoring facilities provided for dust and gaseous emission should be properly

maintained and monitored data should be regularly transmitted to Meghalaya State Pollution Control

Board and Central Pollution Control Board. Remote calibration facility of gaseous emission should be made
available and Action Taken Report should be submitted to the Board at the earliest.

T Comtact details: Emall: memsecy : -0364- ; 2522802,
2 spch-mag@govin. megspcb@redifimail. com: Telephone Numbers: Chairman-0364-2521217, Member Secretary- -~
(m“: + etiic -2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073: Accounts-2522124; Teletax-2521764
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S Appropriste preventive measures should be adopted to reduce fugitive emission so as to control the concentration
of suspended particulate matter in the ambient air.

6. Provision should be made for maintaining of plantation along the internal roads to reduce dust retention in the air
7.

Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient air quality

monitoring stations established around the Plant premises should be carried out weekly for 24 hours and submit the
report to the MSPCB on monthly basis

B) Water Aspect:

The Daily quantity of Water Consumption shall not exceed 450 KLD:

L]

Adequate drainage system should be provided all around the coal and fly ash storage sheds to collect the run-off
and leachate from the sheds

i

Monthly retums of water consumption for different purpose of usage should be furnished on or before the 5™ day
of every month in prescribed Form - 1.

C) Solid & Hazardous Waste Aspect:

Adequate facility should be created for collection, storage, transportation, treatment & disposal of Municipal Solid
Waste generated from the Residential Colony and Industry (non-hazardous industrial solid waste).

rJ

Appropriate facility should be created and maintained for handling, storage. treatment & disposal of Hazardous
waste generate from the industry in accordance to the provisions of the Hazardous & Other Wastes (Management
& Transboundary Movement) Rules, 2016 including Notifications, Guidelines issued there under.

-

Adequate system should be adopted for reduction of waste generation and enhancement of re-utilization &
recycling of waste materials

4 Buming of Solid Waste generated from the Unit is strictly prohibited. Violation of the prohibition shall be liable
for penalty under the Solid Waste Management Rules, 2016 and Environment Protection Act. 1986.
5. Facility should be created for utilization of plastic waste/hazardous waste as co-fuel in the kiln.
MEMBE CRETARY
Meghalaya State Pollution Control Board
Shillong
Copy to:-

I. The Director of Commerce & Industries, Meghalaya, Shillong for Kind information.

ra

M/S STAR CEMENT LTD.. C'o The Director, Village Lumshnong, East Jaintia Hills District. The Firm
is instructed to apply for further renewal of the Consent to Operate prior to expiry of the validity date.

3. TB-CON-2020-RCTO
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N Smot RENEWAL OF THE CONSENT TO OPERATE

The CONSENT to OPERATE issued in favour of M/S SHYAM CENTURY
FERROUS LTD. Vide T.O Order No. MPCB/TB-96(2004)/2006-2007/16 Dated Shillong
the 19" June. 2006 and subsequent rencwals for operating a 13.8 MW Captive Power Plant
at located at EPIP, Byrnihat, Ri-Bhoi District and which expired on 31 March 2021 is
hereby renewed for a period of I(one) year i.e upto 31" March 2022 under the following
terms and conditions:

I. This Consent does not convey any property right in either real or personal property or any
exclusive privileges, nor does it authorize any injury to private property or any invasion
of personal rights, nor any infringement of Central State or Local Laws or Regulation.

(RS

No air, water and soil pollution shall be created by the Industry beyond the prescribed
permissible limits.

The industry shall take adequate measures for control of noise from its own source so as
to comply with the Standards below:

fad

Limit in dB (A) Leq
Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)

| 75 70
L = . L

4. To maintain the environment and ecology of the area, development of green belt by
planting selected species of trees. the height of which should not be less than 5 (five)
metres when matured and at a spacing of | (One) metre should be made invariably around
the Plant and the colony.

n

As per the provisions of the Water (Prevention and Control of Pollution) Act. 1974 as
amended and the Air (Prevention and Control of Pollution) Act, 1981 as amended that
any Officer empowered by the Board on its behalf shall have without interruption, the
right at any time to enter the Plant/factory/for inspection. collection of sample for analysis
and may call for any information as deemed necessary. Denial this right will cause
withdrawal of the Consent Order.

6. Prior Permission of the Central Ground Water Authority should be obtained for extraction
of Ground Water.

=

To put up two hoardings of size 6 x 4 ft at the main entrance to the plant. One board shall
contain with a specific Consent to Establish and Consent to Operate conditions, specific
to the plant and other board shall carry their latest water, air, noise and solid waste
monitoring data as well as the maximum vulnerable zone, if the unit is storing/handling
Hazardous Chemicals.

8. The Air pollution control devices installed should be properly maintained so as to ensure
control of the particulate emission from the stack of the Plant within 50 mg/Nm’,

9. The chimneys/vents attached to various sources of emission shall be assigned with
specific reference numbers such as S-1. S-2, etc and these shall be painted/displayed to
case identification. Sampling ports at appropriate location in the chimney/stack and

O} (’/ adequate facilities like ladder. platform, etc. for monitoring of the stack emissions should

\V

age 10f3

Contact details: Email: memsecy.spcb-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary 2522802
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764
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be maintained. The frequency of monitoring of stack emission shall be every fortnightly
and the monitoring Report should be submitted to the MSPCB on monthly basis.

10. The Ambient Air Quality within the Plant premises and surrounding areas should be
maintained within the National Ambient Air Quality Standards prescribed below:-

SL | Pollutants Time | Concentration in Ambient Air
No. Weighted | (Industrial, Residential, Rural
| average Areas) pg/m’
1. | SO, Annual 50
24 hours 80
2. | NO, Annual 40
24 hours 80
3. | Particulate Matter, PM, Annual 60
(size less than 10 pm) 24 hours 100
4. | Particulate Matter, PM> 5 Annual 40
(size less than 2.5 um) 24 hours 60

I'l. Appropriate preventive measures should be adopted to reduce fugitive emission so as to
control the concentration of suspended particulate matter in the ambient air.

12. Provision should be made for maintaining and plantation along the internal roads to
reduce dust retention in the air.

13. On-line continuous stack monitoring facilities to monitor gaseous emissions from all
stacks shall have to be provided.

I4. Monitoring of the Ambient Air Quality including micro-meteorological data in at least
three ambient air quality monitoring stations established around the Plant premises should
be carried out weekly for 24 hours and submit the report to the MSPCB on monthly basis.

I5. Monthly returns of water consumption for different purpose of usage should be furnished
on or before the 5" day of every month in prescribed Form — 1.

16. Appropriate & approved Water meter should be affixed at the intake pipe line within the
industry premises to record the water consumption by the industry for different purposes.

I7. Environmental Statement in prescribed form V should be submitted on or before the 30"
September every year.

I8. Adequate system should be adopted for reduction of waste generation and enhancement
of re-utilization & recycling of waste materials.

19. The utilization of Flyash should be in accordance to the provisions of the Notification No.
S.0. 2804(E), dated 03.11.2009 issued by the ministry of Environment and Forests, GOI

under the Environment (Protection) Acts 1986 for which action plan is to be prepared and
submit to this Board.

This Consent has been accorded based on the particulars furnished by the applicant on
behalf of M/S SHYAM CENTURY FERROUS (A Division of Star Ferro & Cement Ltd.)
and subject to addition of further or more condition if so warranted by subsequent

® il
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Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802;
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Sds The Consent will automatically become invalid if any change or alteration or

ol I made in actual practice.
MEMBEMRETARY

Meghalaya State Pollution Control Board,
Shillong.

|. The Director of [ndustries, Meghalaya, Shillong for kind information.

2. M/S SHYAM CENTURY FERROUS (A Division of Star Ferro & Cement
Ltd.). C/o The Director, Mayur Gardens, 7™ Floor, Opp. Rajiv Bhawan. G.S.
Road. Guwahati — 781005. The Firm is instructed to apply for further renewal of
the Consent to Operate prior t0 expiry of the validity date. '

3. Guard File TB-CON-2021-RCTO

papge 3o 3
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The CONSENT to OPERATE issued in favour of M/S MEGHA TECHNICAL & ENGINEERS (P) LTD.

Vide T.O Order No. MPCB/TB-CON-68/2006/P1-1/2013-2014/4 Dated Shillong the 1% May, 2013 and subsequent
renewals for operating a 2040 TPD CLINKER GRINDING UNIT located at Lumshnong Village. Fast Jaintia Fills
District and which expired on 30® April 2019 is hereby renewed for a period of J(three) years i.¢ upto 30 April 2022
under the following terms and conditions:

General Conditions:

I

s

This Consent has been accorded based on the particulars furnished by the applicant on behalf of M/s _HF.G:'A
TECHNICAL & ENGINEERS (P) LIMITED and subject to addition of further or more conditions if so
warranted by subsequent developments. The Consent will automatically become invalid if any change or alteration
or deviation is made in actual practice.

This Consent may be modified, suspended or revoked by the Board in whole or in part during its term for cause
including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent;

(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts:

(¢) A change in any condition that require temporary or permanent reduction or elimination of the authorzed
discharge/emission.

This Consent does not convey any property right in either real or personal property or any c.xcltlxswe privileges. nor
does it authorize any injury to private property or any invasion of personal rights. nor any infringement of Central
State or Local Laws or Regulation.

No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible limits.

The industry shall take adequate measures for control of noise from its own source so as to comply with the
Standards below:

Limit in dB (A) Leg

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)
75 70

To maintain the environment and ecology of the area, development of green belt by planting selected spem:s of
trees, the height of which should not be less than 5 (five) metres when matured and at a spacing of | (One) metre
should be made invariably at an area of 15 ha around the cement Plant and 2.0 ha around the colony.

As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the Air
(Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by the Board on its behalf
shall have without interruption, the right at any time to enter the Plant/factory/for inspection, collection of sampile

for analysis and may call for any information as deemed necessary. Denial this right will cause withdrawal of the
Consent Order.

Domestic Wastewater generated from the factory and colony shall have to be treated in 2 Sewage Treatment Plant.
This treated water shall be utilized in greenbelt development around the plant and colony.

All recommendations of the corporate Responsibility for Environment Protection (CREP) shall have 10 be adhered
0.

10. Prior Permission of the Central Ground Water Authority should be obtained for extraction of Ground Water
Specific Conditions:

A) Air Aspect:-

The Air pollution control devices installed should be properly maintained so as to ensure control of the emission

C\L II Lot 3
detalls Email sdiffmall.com, Telaphone Nu . Chale -
- ‘_I“““'W . O'-“"“"agg\ Selaghone uﬂ:ﬂ" l.m“-_-‘oa‘u’” 1521217, Member Secretary 1030800, Sclantiftc 3531514,
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from the Cement Plant as prescribed below: ' .

(' Sk No, Parsmeter Standards

L Particulate Matter L _ 30 mg/Nm’ |

2. Sulphwm)—_" S - LK) mg/Mm? |

3. Oxides me(‘)l‘] . e _ KOO myg/Nm' ‘

.. Mercury (Hg) R 0.07 mg/Now' !

5. HCL s M = 10 mg«"{m' ‘-

6. |HF g N, e et | mg/Nm’ !

LR B . N B ... .'

8. | Hgand ts compounds — | nepw

9. [CdiTiandtheircompounds | 00SmeMw

10 TS6eAS+PbICOICrrCutMn+Ni+V and their compounds | 0.5 mg/Nm* |

1. Dioxins and Furans 0.1 ngTEQNm’

2. The chimneys/vents attached to various sources of emission shall be assigned with specific reference numbers such
as S-1, S-2, etc and these shall be painted/displayed to ease identification. Sampling ports at appropriate location in
the chimney/stack and adequate facilities like ladder, platform, etc. for monitoring of the stack emissions should be
maintained. The frequency of monitoring of stack emission shall be every fortnightly and the monitoring Report
should be submitted to the MSPCB on monthly basis.

3. Online continuous monitoring of stack emissions as well as ambient air quality (as per notified standards) shall be
carried out and continuous records maintained. Based on the monitored data, necessary corrective measures as may
be required from time to time shall be taken to ensure that the levels are within permissible limits. The results of
monitoring shall also be submitted to the respective Regional Office of the MoEF regularly. Besides, the resuits of
monitoring will also be put on the website of the company in the public domain.

4. The six monthly monitoring reports as well as the monitored data on various parameters as stipulated in the
environment clearance conditions shall be out on the website of the company and also regularly updated. The
monitored data shall also be submitted to the Board and Regional office of MoEF.

5. The ambient air quality data as well as the stack emission data will also be displayed in public domain at some
prominent place near the main gate of the company and updated in real time,

6. The Ambient Air Quality within the Plant premises and surrounding arcas should be maintained within the National
Ambient Air Quality Standards prescribed below:-

SI. No. Pollutants Time Concentration in Ambient Air
Weighted (Industrial, Residential, Rural
average Areas) pg/m’
1 SO, Annual 50
24 hours 80
A NO, Annual 40
24 hours 80
3. Particulate Matter, PM, Annual 60
(size less than 10 pm) 24 hours 100
4. Particulate Matter, PM, 4 Annual 40
(size less than 2.5 pym) 24 hours 60 |

7. A specific cell dedicated for environment management in the industry including a well equipped environmental
laboratory managed by trained and experienced personnel shall have to be established.

8. Appropriate preventive measures should be adopted 1o reduce fugitive emission so as 1o control the concentration of
suspended particulate matter in the ambient air.

Jetd

i
Contact datalls: I?wﬁm.“ com, Telephone anbou_-fin'lmuu 0364 1521117, Mamber mmnﬂ& livie, é
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for maintaining and plantation along the internal roads to reduce dust retention in the air

10. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient air quality

monitoring stations established around the Plant premises should be carried out weekly for 24 hours and submit the
report to the MSPCB on monthly basis.

B) Water Aspect:

1. The Daily quantity of Water Consumption shall not exceed 250m”/day.

2. The quality of the treated effluent/sewage for the comprehensive trade effluent treatment system provided should
meet the prescribed Standard given in the following Table.
S.NO | PARAMETER - ___STANDARDS = |
1. | Suspended Solids mg/l max 100
2. | pH value 55-9.0 |
3. Temperature Shall not exceed 5°C above the
receiving water temperature
4. Oil & Grease mg/l max 10
5. | Total Residual Chlorine mg/l max 1.0
6. | Ammoniacal Nitrogen (asN) mg/l max 50
7. | Total kjeldahl Nitrogen (asN) mg/l max 100
8. Free Ammonia (asNH;, mg/l max 5.0
- Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30
10. | Chemical Oxygen Demand, mg/l 250
3. Monthly returns of water consumption for different purpose of usage should be furnished on or before the 5™ day of
every month in prescribed Form — I.
C) Solid & Hazardous Waste Aspect:
1.

Adequate facility should be created for collection, storage, transportation, treatment & disposal of Municipal Sohd
Waste generated from the Residential Colony and Industry (non-hazardous industrial solid waste).

Z Applupthmfaci!hyshnﬁdhemdarﬁmaimaimdforhandling,stomgc,mm&.disposalofl-lamdms

wmcgmuncﬁomthcindustryinmrdmocmdwprovisionsot‘theHmdms&OmcrWastc(Mmgcm&
Transboundary Movement) Rules, 2016.

L Am&ﬂmmﬁhmvuﬂdfuwofmmwdommmmwcﬂsmmmtu
ptwiﬁmafd:Mmﬁm:t.lmpon&SmﬂgeomedousChcmjmlmlcs. 1989.

Adqmmdmhhdoﬁdhrduﬁmofmgmmmm:ofmuﬁﬁm&mﬁg
of waste materials.

Buming of Solid Waste generated from the Unit is strictly prohibited. Violation of the prohibition shall be liabie for
penzity under the Solid Waste Management Rules, 2016 and Environment Protection Act, 1986.

MEMBER TARY

Meghalaya State Pollifion Control Board,

Shillong.
Copy -

I. The Director of Industries, Meghalaya, Shillong for kind information.

2. M/S MEGHA TECHNICAL & ENGINEERS (P) LTD, C/o The Director, Village Lumshnong P.O. &
P.S.. Khlichriat, East Jaintia Hills District. The Firm is instructed to apply for further rencwal of the
Consent 1o Operate prior to expiry of the validity date.

3. Guard File TB-CON-2019-RCTO

Page 3 of 3
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RENEWAL OF THE CONSENT TO OPERATE
The CONSENT to OPERATE under section 25/26 of the water (Prevention & Control) Act,

1974, as amended and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, as

amended (to be referred as Water Act and Air Act respectively) granted in favour of M/S RNB CEMENT

(P) LIMITED Vide No. MPCB/TB-CON-16 (PT-I)/2007/2016-2017/27 Dated Shillong the

16" September, 2016 for operating a 600 TPD CEMENT MANUFACTURING UNIT at Umiam

Industrial Area, Ri-Bhoi District, Meghalaya with a project cost of T 84.48 Crores only and which expired

on 315 March 2021 is hereby renewed for a period of I(one) year i.e upto 31" March 2022 under the

following terms and conditions:

General Conditions:

1. This Consent has been accorded based on the particulars furnished by the applicant on behalf of
M/S RNB CEMENT (P) LIMITED and subject to addition of further or more conditions if so
warranted by subsequent developments. The Consent will automatically become invalid if any change
or alteration or deviation is made in actual practice.

2. This Consent may be modified, suspended or revoked by the Board in whole or in part during its term
for cause including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent;

(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(c) A change in any condition that require temporary or permanent reduction or elimination of the
authorized discharge/emission.

3. This Consent does not convey any property right in either real or personal property or any exclusive
privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor
any infringement of Central State or Local Laws or Regulation.

4. The installed and operating capacity including investment of the industry shall be as under:

a) Clinker production : Not to exceed 1.59 MTPA
b) Cement Production  : Not to exceed 1.8 MTPA (Both OPC & PPC)
c) Total Project Cost ~ : ¥ 84.48 Crores

5. No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible
limits.

6. Suitable measures shall be taken by the industry, to maintain the ambient noise level within the plant .
premises to within a maximum of 75 dB(A) Leq during the day, i.e. 6:00 AM to 10:00 PM, and 70
db(A) Leq during the night i.e. 10:00 PM to 6:00 PM. The areas outside the plant premises and in all
adjoining villages shall be maintained within 55 dB(A) Leq during the day i.c. 6:00 AM to 10:00 PM,
and 45 db(A) Leq during the night i.e. 10:00 PM to 6:00 PM. Noise monitoring is to be conducted
weekly and submit the Reports to the Board on monthly basis.

7. To maintain the environment and ecology of the area, development of green belt by planting selected
species of trees, the height of which should not be less than 5 (five) metres when matured and at a

N }C/ spacing of 1 (One) metre should be made invariably at an arca of 15 ha around the cement Plant and
i 2.0 ha around the colony.

8. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and

the Air (Prevention and Control of Pollution) Act, 1981 as amended that any Officer &
Page 10f4

“Contact details: Email: memsecy.spch-meg@gov.in, megspcb@rediffmail.com; Teiephone Numbers: Chairman-0364-2521217; Member 'Sor:_rte?ary-?:ﬂ?goz:
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5y the Board on its behalf shall have without interruption, the right at any time to enter the
) ‘tory;’for inspection, collection of sample for analysis and may call for any information as
\Eccmccf necessary. Denial this right will cause withdrawal of the Consent Order.

9. The Company shall comply with all the environment protection measures and safeguards
recommended in the EIA/EMP and submit the Report to the concerned Authority with copy to this
Board

10. Domestic Wastewater generated from the factory and colony shall have to be treated in a Sewage
Treatment Plant. This treated water shall be utilized in greenbelt development around the plant and
colony.

11. All recommendations of the corporate Responsibility for Environment Protection (CREP) shall have to
be adhered to.

12. Prior Permission of the Central Ground Water Authority should be obtained for extraction of Ground
Water.

Specific Conditions:
A) Air Aspect:-

1. The Air pollution control devices installed should be properly maintained so as to ensure control of the
emission from the Cement Plant as prescribed below:

SL No. Parameter Standards
1. Particulate Matter . 30 mg/Nm’
2. Sulphur Dioxide (SO2) 1000 mg/Nm?*
3. Oxides of Nitrogen (NOx) 600 mg/Nm?
4. Mercury (Hg) L 0.03 mg/Nm?
5. HCL i 10 mg/Nm®
6. HF | mg/Nm’

y TOC 10 mg/Nm®
8. Hg and its compounds 0.05 mg/Nm?
9. Cd+TI and their compounds 0.05 mg/Nm®
10. Sb+AS+Pb+Co+Cr+Cut+Mn+Ni+V and their compounds 0.5 mg/Nm?’
11. Dioxins and Furans 0.1 ngTEQ/Nm?

2. The chimneys/vents attached to various sources of emission shall be assigned with specific reference
numbers such as S-1, S-2, etc and these shall be painted/displayed to ease identification. Sampling
ports at appropriate location in the chimney/stack and adequate facilities like ladder, platform, etc. for
monitoring of the stack emissions should be maintained. The frequency of monitoring of stack
emission shall be every fortnightly and the monitoring Report should be submitted to the MSPCB on
monthly basis. '

|71

On-line continuous stack monitoring facilities provided for dust and gaseous emission should be
properly maintained and monitored data should be regularly transmitted to Meghalaya State
Pollution Control Board and Central Pollution Control Board.

4. Appropriate preventive measures should be adopted to reduce fugitive emission so as to control the
concentration of suspended particulate matter in the ambient air.

5. Provision should be made for maintaining of plantation along the internal roads to reduce dust
retention in the air.

6. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient
air quality monitoring stations established around the Plant premises should be carried out weekly for &‘

Page 20f 4
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: ?ﬁf}é}?&mblent Air Quality within the Plant premises and surrounding areas should be maintained within

the National Ambient Air Quality Standards prescribed below:-

SL. Pollutants Time Weighted Concentration in Ambient Air
No. average (Industrial, Residential, Rural Areas)
pg/m’

1. SO2 Annual 50
24 hours 80
2. NO: Annual 40
24 hours 80
3. Particulate Matter, PM o Annual 60
(size less than 10 um) 24 hours 100
4. Particulate Matter, PM2 s Annual 40
(size less than 2.5 um) 24 hours 60

B) Water Aspect:

1. The Daily quantity of Water to be drawn shall not exceed 1500 m?*/day.

2. Adequate drainage system should be provided (if not already in place) all around the coal and fly ash
storage sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

3. The industry shall provide (if not already provided) a comprehensive trade effluent treatment system
consisting of Primary, Secondary and or Tertiary treatment as may be warranted with reference to
influent quality and an appropriate sewage treatment system as is warranted with reference to influent
quality so that the quality of the treated effluent/sewage achieved the prescribed Standard given in the

following Table.
S.NO | PARAMETER STANDARDS

1. | Suspended Solids mg/l max 100

2. | pH value 5.5-9.0

3. | Temperature Shall not exceed 5°C above the

receiving water temperature

4. Oil & Grease mg/l max 10

5. | Total Residual Chlorine mg/l max 1.0

6. | Ammoniacal Nitrogen (asN) mg/l max 50

7. | Total kjeldahl Nitrogen (asN) mg/l max 100

8. | Free Ammonia (asNH;) mg/l max 5.0

9. | Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30

10. | Chemical Oxygen Demand, mg/l 250

4. Provision should be made for setting up requisite number of permanent water quality monitoring
stations on the natural water courses both upstream and downstream and selection of sampling
points/stations should be made in consultation with this Board. Monthly returns of water consumption
for different purpose of usage should be furnished on or before the 5™ day of every month in

prescribed Form — 1.

5. Appropriate & approved Water meter should be affixed at the intake pipe line within the industry
premises to record the water consumption by the industry for different purposes.

C) Solid & Hazardous Waste Aspect:

|. Adequate facility should be created for collection, storage, transportation, treatment & disposal of
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W\ Municigz_ﬂ Solid Waste generated from the Residential Colony and Industry (non-hazardous industrial
~solid waste).
2. 'Approp-riate facility should be created and maintained for handling, storage, treatment & disposal of

Hazardous waste generate from the industry in accordance to the provisions of the Hazardous & Other
Wastes (Management & Transboundary Movement) Rules, 2016 including Notifications.

3. Facility should be created for co-processing of Hazardous and Other Wastes in the Plants as per
Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016.

4. Adequate facility should be provided for storage of any hazardous substance/chemicals in accordance
to the provisions of the Manufacture, Import & Storage of Hazardous Chemical rules, 1989.

5. Adequate system should be adopted for reduction of waste generation and enhancement of re-
utilization & recycling of waste materials.

6. Facility should be created for utilization of plastic & hazardous wastes as co-fuel in the kiln.

\

MEMBER SPCRETARY
Meghalaya State Pollution Control Board,
Shillong.
Copy to:-

I. The Director of Industries, Meghalaya, Shillong for kind information.

2. M/S RNB CEMENT (P) LIMITED, C/o The Director, G.S. Road, Bara Bazar, Shillong-
793002. The Firm is instructed to apply for further renewal of the Consent to Operate prior to
expiry of the validity date.

3. Guard File No. TB-RCTO0-2022

o Pagedofd
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Scienlific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764,



4 . 0 i
Meghalaya State Pollution Control Board o/ —
e o Forests & Environment Department, Government of Meghalaya =
" ok ‘ARDEN’ Lumpyngngad, Sh:llong—793014 w
b =7 & Website: http: l/megspcb .gov.in ."7.“.‘, mspcb
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RENEWAL OF THE CONSENT TO OPERATE

The CONSENT to OPERATE issued in favour of M/S MAITHAN ALLOYS LTD. Vide T.O Order No.
MPCB/TB-CON-24(2006)/2009-2010/21 Dated Shillong the 3" April, 2009 and subsequent renewals for operating
a 15 MW Captive Power Plant at a Project cost of ¥ 43.00 Crores (Rupees Forty Three Crores) only located at
EPIP, Byrnihat, Ri-Bhoi District and which expired on 31" March 2019 is hereby renewed for a period of 1(one)
year i.e upto 31* March 2020 under the following terms and conditions:

1. This Consent does not convey any property right in either real or personal property or any exclusive privileges,
nor does it authorize any injury to private property or any invasion of personal rights, nor any infringement of
Central State or Local Laws or Regulation.

2. No air, water and soil pollution shall be created by the Industry beyond the prescribed permissible limits.

The industry shall take adequate measures for control of noise from its own source so as to comply with the
Standards below:

d

Limit in dB (A) Leq

Day Time (6:00am-9:00pm) Night Time (9:00pm-6:00am)
e 75 70

4. To maintain the environment and ecology of the area, development of green belt by planting selected species of
trees, the height of which should not be less than 5 (five) metres when matured and at a spacing of 1 (One)
metre should be made invariably around the Plant and the colony.

5. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the Air
(Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by the Board on its
behalf shall have without interruption, the right at any time to enter the Plant/factory/for inspection, collection
of sample for analysis and may call for any information as deemed necessary. Denial this right will cause
withdrawal of the Consent Order.

6. Prior Permission of the Central Ground Water Authority should be obtained for extraction of Ground Water.

7. Te put up two hoardings of size 6 x 4 ft at the main entrance to the plant. One board shall contain with a
specific Consent to Establish and Consent to Operate conditions, specific to the plant and other board shall carry
their latest water, air, noise and solid waste monitoring data as well as the maximum vulnerable zone, if the unit
is storing/handling Hazardous Chemicals.

70 8. The air pollution control devices installed for the Thermal Power Plant should be properly maintained so as to
f ensure control of emission as prescribed below:

RS SL No. Parameter Standards j
e é){\ J:'IL\J 1. Particulate Matter 50 mg/Nm?
\f‘“‘, = % Sulphur Dioxide (SO2) | 600 mg/Nm?
3. Oxides of Nitrogen (NOx) 300 mg/Nm?
4. Mercury (Hg) 0.03 mg/Nm’

9. On-line continuous stack monitoring facilities provided for dust and gaseous emission should be properly
maintained and monitored data should be regularly transmitted to Meghalaya State Pollution Control
Board and Central Pollution Control Board. Remote calibration facility of gaseous emission should be
made available and Action Taken Report should be submitted to the Board at the earliest.
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10. The chimneys/vents attached to various sources of emission shall be assigned with specific reference numbers

such as S-1, S-2, etc and these shall be painted/displayed to ease identification. Sampling ports at appropriate
location in the chimney/stack and adequate facilities like ladder, platform, etc. for monitoring of the stack
emissions should be maintained. The frequency of monitoring of stack emission shall be every fortnightly and
the monitoring Report should be submitted to the MSPCB on monthly basis.

. The Ambient Air Quality within the Plant premises and surrounding areas should be maintained within the
National Ambient Air Quality Standards prescribed below:-

SL Pollutants Time Concentration in Ambient Air
No. _ Weighted (Industrial, Residential, Rural
average Areas) ungm3
1. SO, Annual 50
24 hours 80
2 NO, Annual 40
24 hours 80
3. Particulate Matter, PM,, Annual 60
(size less than 10 pm) 24 hours 100
4. | Particulate Matter, PM, s Annual 40
(size less than 2.5 um) 24 hours 60

12. Appropriate preventive measures should be adopted to reduce fugitive emission so as to control the

concentration of suspended particulate matter in the ambient air.

13. Provision should be made for maintaining and plantation along the internal roads to reduce dust retention in the

air.

14. The quality of effluent treatment system of the treated effluent/sewage achieved the prescribed Standard given

in the following Table.

S.NO | PARAMETER STANDARDS

1. Suspended Solids mg/l max 100

2. | pH value 5.5-9.0

3. | Temperature Shall not exceed 5°C above the

receiving water temperature

4. | Oil & Grease mg/l max 10

5. Total Residual Chlorine mg/l max 1.0

6. Ammoniacal Nitrogen (asN) mg/l max 50

7. | Total kjeldahl Nitrogen (asN) mg/l max 100

8. Free Ammonia (asNH;, mg/| max 5.0

9. | Biochemical Oxygen Demand (3 days at 27 ° C) mg/l max 30

10. | Chemical Oxygen Demand, mg/| 250

15. Monitoring of the Ambient Air Quality including micro-meteorological data in at least three ambient air quality

monitoring stations established around the Plant premises should be carried out weekly for 24 hours and submit
the report to the MSPCB on monthly basis.

16. Appropriate & approved Water meter should be affixed at the intake pipe line within the industry premises to

record the water consumption by the industry for different purposes.

17. Monthly returns of water consumption for different purpose of usage should be furnished on or before the 5®

day of every month in prescribed Form — 1. /

| age2o0f3
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18. Effluent generated from different sector of the power plant should meet the following standards:
Source Parameter Concentration not to exceed, mg/l (except
for pH and temperature
Condenser Cooling Water pH 6.5-8.5
(once  through  cooling Temperature Not more than 5°C higher that the intake
system)
Free available chlorine 0.5
Boiler Blow-downs Suspended Solids 100
' 0il & Grease 20
Copper (total) 1.0
Iron (total) 1.0
Cooling Tower Breakdown Free available Chlorine 0.5
Zinc 1.0
Chromium (total) 0.2
Phosphate 5.0

19. Adequate drainage system should be provided (if not already in place) all around the coal and fly ash storage
sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

20. Requisite Authorization should be obtained and appropriate facility should be created and maintained for
handling, storage, treatment & disposal of Hazardous waste generate from the industry in accordance to the
provisions of the Hazardous waste (Management & Handling & Transboundary Movement) Rules, 2008
including Notifications, Guidelines issued there under. Action Taken Report should be submitted within 3
(three) months from to-date.

21. Adequate system should be adopted for reduction of waste generation and enhancement of re-utilization &
recycling of waste materials.

22. Adequate drainage system should be provided (if not already in place) all around the coal and fly ash storage
sheds to collect the run-off and leachate from the sheds for treatment in the ETP.

23. The utilization of Flyash should be in accordance to the provisions of the Notification No. S.0. 2804(E), dated
03.11.2009 issued by the ministry of Environment and Forests, GOl under the Environment (Protection) Acts
1386 for which action plan is to be prepared and submit to this Board.

This Consent has been accorded based on the particulars furnished by the applicant on behalf of M/S Maithan
Alloys Ltd and subject to addition of further or more condition if so warranted by subsequent developments. The
Consent will automatically become invalid if any change or alteration or deviation is made in actual practice.

MEMBER SECRETARY
Meghalaya State Pojlution Control Board
Shillong.

Copy to:-
l. The Director of Commerce & Industries, Meghalaya, Shillong for kind information.

2. M/S MAITHAN ALLOYS LTD, EPIP, Byrnihat, Ri-Bhoi District. The Firm is instructed to apply for
further renewal of the Consent to Operate prior to expiry of the validity date.

Guard File TB-CON-2019-RCTO

Lad
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1 0364 - 252153

25228(
252151
262272

Teierax : 0364 - 252121

252176

No. MPCB/TB-494/2014-2015/ | |

To,

Sub:

1. M/s Mawmluh Cherra Cements L td.

Cherrapunjee, East Khasi Hills
District

3. M/s Virgo Cements Ltd.

Damas, East Garo Hills District

5. M/s Cement Manufacturing

Company Ltd. Lumshnong, East
Jaintia Hills District

7. M/s Meghalaya Cements Ltd.

Thangskai, East Jaintia Hills District

9. M/s Hills Cements Ltd.

Mynkre, East Jaintia Hills District

11. M/s Green Valley Industries (P) Ltd.

Nongsning, East Jaintia Hills District

13. M/s Amrit Cements Ltd., Umlaper,
East Jaintia Hills District

15. M/s Maithan Alloys Ltd.
A-6, EPIP Area, Byrnihat — 793 101,

Ri- Bhoi District

17. M/s Meghalaya Cements Ltd.
Thangskai, East Jaintia Hills District
(Power Plant)

10.

12.

14.

16.

18.

Dtd. Shillong, the % " June, 2014

M/s H.M Cements Ltd.

Upper Baliyan, Umtru Road, Byrnihat, Ri-

Bhoi District

M/s Bellinium Cements Ltd.
Damas, East Garo Hills District

M/s Megha Technical & Engineers Ltd.
Lumshnong, East Jaintia Hills District

M/s JUD Cement Ltd.
Wahiajer, East Jaintia Hills District

M/s Adhunik Cements Ltd.
Thangskai, East Jaintia Hills District

M/s Jaintia Cements Ltd.
Sutnga, East Jaintia Hills District

M/s Star Cement Meghalaya Ltd
Lumshnong, East Jaintia Hills District

M/s RNB Cements,
Umiam Industrial Area, Barapani,
Ri-Bhoi District

M/s Meghalaya Power Ltd.
Lumshnong, East Jaintia Hills District
(8Mw & 43 MW)

Online Emission & Effluent monitoring & Online Ambient Quality Monitoring:

regarding
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Sir,

With reference to the above, you are directed to install online continuous stack emission
monitoring system in all the stacks of your plant, online effluent quality monitoring system at
each outfall discharge from your plant premises and online ambient air quality monitoring
system in one location of your plant premises. All such online monitoring system shall have
requisite portal facilities to Central Pollution Control Board, Delhi & Meghalaya State Pollution
Control Board.

The installation of said monitoring system should be completed within 31.03.2015 and
furnish action taken report to the Board accordingly.

For any further information or clarification required on the matter, Member Secretary,
MSPCB or Shri. S. Syjem, AEE, MSPCB may be contacted. »

Yours F aithful‘liy

MEMBER'SECRETARY
Meghalaya State Pollution Contro] Board,
Shillong
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No. MPCB/GEN-164/2014/ 2014-2015/. Dtd. Shillong, the ' November, 2014

To,
The Director

M/s CMJ BREWERIES (P) LTD.,
‘CMJ House’, Ferndale Complex,
Block-II1I, Keating Road,

Shillong — 793001, Meghalaya

Sub:  Directions under Section 18(1)(b) of the Water (Prevention & Control of Pollution)
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 in the matter of
Pollution Control in 17 Categories of Highly Pollution Industries, CETP and
Common Hazardous Wastes & Bio-Medical Waste Incinerators regarding self
monitoring of compliance issued vide CPCB letter No. B. 29016/04//06/PCI-1/5380
dated 05.02.2014

Sir,

With reference to the above, you are hereby directed to install online continuous stack
emission and online effluent quality monitoring system for the Distillery Unit at Extended EPIP,
Bymihat, Ri-Bhoi District. All such online monitoring system shall have requisite portal
facilities to Central Pollution Control Board, Delhi & Meghalaya State Pollution Contro] Board.

The installation of said monitoring system should be completed within 31.03.2015 and
furnish action taken report to the Board accordingly.

For any further information or clarification required on the matter, Member Secretary,

MSPCB or Shri. S. Syiem, AEE, MSPCB may be contacted.

Yours Faithfully
\

s
MEMBER SECRETARY
Meghalaya State Pollution Control Board,
Shillong




